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STATUS NOTE ON THE MATTER OF ORIGINAL APPLICATION
NO. 176/2023 TITLED ROHIT PADHA VS. UT OF JAMMU &
KASHMIR & ORS.

BACKGROUND

The matter is related to application filed before NGT, wherein,

the following issues were raised by the applicant:

i. Encroachment on the banks of Devika River (Gangera Hills
to Nain Su);

ii. Dumping of the waste by the Devika Project comprising of
three STPs (8 MLD. 4 MLD and 1.6 MLD) into the
river;

iii. Dumping of domestic and sewerage waste through
encroached area by 109 civil Houses, 3 Army Colonies, 7
hotels, 37 shops, 5 Car Washing Stations, 3 hospitals, 3
banquet halls etc;

iv. Mismanagement of Municipal Solid waste by Municipal

Corporation including dumping of the waste into the river.

Hon’ble NGT in its order dated 28.04.2023 in the matter of O.A.
No. 176/2023, Rohit Padha Vs. Union Territory of Jammu &

Kashmir & Ors. directed as follows:

“3. In our view, a substantial question relating to
environment arising due to implementation of Scheduled

enactment under NGT Act, 2010 has arisen but before taking
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any further action in the matter, we find it appropriate to
obtain a factual action taken report, for the purpose whereof,
we constitute a joint Committee comprising CPCB, State PCB,
District Magistrate, Udampur, Irrigation Department of State
of Jammu & Kashmir and Ministry of Jal Shakti, Government
of India who shall visit the site, collect relevant information
and submit a factual report within three months by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/
OCR Support PDF and not in the form of Image PDF.

4. CPCB shall be the nodal agency for coordination and

compliance of this order”

In compliance of Hon’ble NGT order dated 28.04.2023, the Joint
Committee constituted in the above matter visited the entire
stretch of the Devika River, from Gangera Hills to Nain Su on 6-7
July, 2023 assessed the status of sewage treatment plants (STPs)
and also included other points mentioned in the NGT order and
petition filed in the National Green Tribunal, in its fact-finding
investigation. Interim report of the Joint Committee was filed by

CPCB on 31.07.2023.

Further, Hon’ble NGT vide order dated 17.10.2023 directed as

follows:

“6. CPCB and State PCC are directed to take appropriate
remedial measures without any delay in light of the
observations which have been made in the interim report
and should further file comprehensive action plan and action

taken report.”
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COMPLIANCE TO DIRECTIONS OF HON’BLE NGT

ii.

II.

ii.

In compliance to the directions of Hon’ble NGT order dated

28.04.2023, the following action has been taken:

Interim Report submitted on 31.07.2023 before Hon’ble
NGT.

Final Signed Report of the Joint Committee comprising of
CPCB, State PCB, District Magistrate, Udhampur, Irrigation
Department of State of Jammu & Kashmir and Ministry of
Jal Shakti, Government of India dated 20.12.2023 is

attached as Annexure-A.

In compliance to the directions of Hon’ble NGT order dated

17.10.2023, the following action has been taken :

Inspection was conducted jointly by CPCB and J&K
Pollution Control Committee (J&KPCC) on 6t -7th
December, 2023 to verify the current status of various
points mentioned in the Interim Report of the Joint
Committee. Report of Joint Inspection attached as
Annexure B.

CPCB vide letter dated 10.01.2024 directed J&KPCC to
ensure compliance to the action points identified and
further direct the concerned agencies 1i.e Urban
Environmental Engineering Department (UEED) and
Municipal Council, Udhampur for ensuring compliance of
the action points pertaining to them and provide action
taken report to CPCB within 15 days. Copy of said letter is

attached as Annexure C.
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Final Report of Joint Committee constituted under the orders of Hon'ble
NGT in the matter of 0.A.No. 176 of 2023: Rokit Padha Vs, UT of Jammu

& Kashmir

1. Background and the Orders of Hon'ble National Green Tribunal:

The matter is related to an application filed before the Hon'ble Mational Green Tribunal,
wherein, issue of huge illegal encroachment causing damage 1o the natural flow, flora and
fauna of the river, has been raised. As per applicant, National River Conservation Programme
if also executing a project i.e. Devika Project and the muck is being dumped at the said river.
Applicant tried to contact various suthorities from time to time for protection of river but no
effective action has been taken by the authorities concerned.

In theabove matter, Hon'ble National Green Tribunal vide order dated 28/4/2013 (Annexure-
1) has observed and directed as follows:

“In our view, a substantiol guestion relating fo emvironment arising due fo
implermentation  of Scheduled enactmerns wnder NGT Acr, 2000 has
10461 5/2023LAW-HO 1/2 3 arisen but befove taking any further action in the
matier, we find it appropricie to obtain a factual action rfaken repori, for the
purpose whereaf, we constitute a joint Committes comprising CPCB, Stare PCB,
District Magistrale, Udampur, Irrigation Department of State of Jammu &
Kashmir and Ministry of Jal Shaktl, Governmeni of India who shall visit the site,
mﬂuﬂm&mﬂhﬁmﬂhmﬂn&uﬂa%ﬂmﬂwﬂhmﬂmwm
mail ol judicial-ngi@gov.in preferably in the form of rearchable PDF/ OCR
Suppart PDF and not in the form of Image PDF

CPCB shall be the nodal agency for coordination and compliance of this order. *

1, Compliance of the orders of Hon'ble National Green Tribunal:

In compliance of the Directions of Hon'ble National Green Tribunal, a joint Committes was
constituted, based on the nominations received from various agencies, comprising of the
following members:

IV N
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1. Shri Nelopoila Ashok Babua, IR, [Nrecior, Mationol River Conservation [lan
(NRUPY Ministey of Jol $haktl, Govermment of India

Disinicd Muogistane, Udbampur, Jommu o Kastmir

Naowminee ol Irrigation Department, Jammu & Kushmir

Shri Bader Hussuin, AEE, Divisional OMicer | Udbampur, J&K Pollution Contral
Commitiee

Dr. Norender Sharme, Additional Director, Central Pollution Control Beard (CPCDH),

Regional Directorate, Chandigarh.
The fiest meeting of the Jein Commitics was held on 060072023 in the mieeting room of the
Dak Bungalow, Udhampur.The mesting of the Joint Commitiee held on 05/07/2021 was
chaired by Shri Nelapatin Ashok Babu, IRS, Director, NRDC, Gol, New Delhi, which was
witended by all the members of the Joint Committee and other officials ropresenting LIEED,
Irrigntion and Flood Contral Deportment, J&K PCC, and District Administration [Attendance
shect attached as Annexure-2), k

e 1a

=

Shri Joginder Singh Jasrotia, JKAS, ADC, Dist.. Udhsmpur aitended the meeting on the
behalf of District Magistrate, Distt. Udhampus.Er. Harpal Singh, XEN attended the mesting
83 8 representative of Chief Engineer, lrrigation & Flood Control Depariment, Jammuw

Thlmﬂ:ﬂlinnEhdh}'m:lppllmrhﬂummnrwmiudmdhwuﬂhﬂlwdllﬂﬂu
nppﬂmlmrﬁ:ﬂlhﬁihwﬁuh}riuminmupdum filed in the National Green
Tribunal:

» Erﬂntﬂmmunuwhnhufﬂﬂihlﬁm{ﬁmpnﬂilhmwinml

. Dumph;nrﬂumuhy!hlﬂwihhnjﬂtmmpidngnﬂhmﬂh{!hﬂﬂ.#
MLD gnd 1.6 ML) info the rived

. mmﬂdnmaﬂinmmymmmmﬂmﬂudu—wlﬂ?ﬁﬂ
Hmihwﬂnhﬂm?hﬂﬂ:.]?lhﬁi&wmnujmj
banguet halls etc.

* Mismasagement of Municipal Solid waste by Municipal Corporation including
dumping of the waste into the river,

It was decided to include entire stresch of the Devika ]Hm,ﬁumﬁmml-ﬁlhhwunh,
in the investigation, elong with assessing the status of Sewage Treatment Plants {STPs) and
ﬂmhnmﬁmmﬂumﬂjnMHﬂT%-ﬂnﬁﬁmthdlnlhEHlliﬂm!G:m

TMA\“ Lf,g. ﬁ{%“
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3. Report of the Joint Commitice:

The site visit was conducied by the Joim Commiltes on 67 July, 2023, The Deputy
Commissioner, Shei Sachin Kumar Vaishy, IAS, also sccompanied the Joint Commitiee
during the site visit on 6/7/2023. The officers of UEED and MC, Udhampur were also present
during the site visil,

During the site visit conducied on July 6, 2023, the Joint Committee focused on the following
wrens and points;

L D:ﬁhﬂmudlh:luiﬁnnwimﬂmdhﬂmﬁlmw with the Devika River

iL. Upmmmﬂdﬂh'mtmumnfﬂuﬁh Ghat,

iiil. Five out of the total eleven nallahs/drains that meet the Devika River.

iv. Three Sewnge Treatment Planis (STPs): STP Zone | (8 MLD); STP Zone 2 (4 MLD) and
STP Zone 3 (1.6 MLD).

The following paints Mnuvuadhrihtlnintt:umnimd‘wm;hﬂﬁt 1o be conduciad
an 07072023,

i, Inspection of complete stretch of Devika river from Gangera Hills to Main Su.
il.  C&D waste site of Devika Project.

ii. MSW disposal site of Municipal Corporation, Udhampur

The minutes of the meeting {MoM) and the site visit repert of the Joint Committee is aftached
s Annexure-3.

3.1 Factual Report by the Joint Committee:
The following are the key observations made by the Joint Committes during the site visi:

a) At Devika Gihat, the Devika River was found to be heavily contaminated with studpe
and silt, leaving minimal space for natural water purifiention processes (Photograph
1 el Annexure-4)

b) The Jaint Enmmﬂtuﬁmrmdﬂuﬂﬂhtmmhm:ﬂ nullahs/draing earried municipal
solid waste and plastic waste along with the flowing water. resulting in the deposition

N E,-Aﬁf. @3”

Page 3 of 1§
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c)

h}

of these wastes into the river, clearly indicating the mismanagement of Municipal
Solid Waste (Photograph 2-4 of Annexure-4)

Dovwnstream of Devika River from Devika Ghat, various construction and solid waste
materials were observed to be dumped along the riverbanks. During the rainy season,
these materials may find their way inio the river (Photograph 5-7 of Annexure-4).

The Devika Project comprises of three STPs (4MLD STP. 1.6 MLS STP and 8 MLD
STP). The installation of 4 MLD STP and 1.6 MLD STP has been completed, and
these STPs are cwrrently undergoing commissioning trial runs in manual mode
(Photograph 8&9 of Annexure-d). However, the sludge handling system
(Centrifuges for sludge dewatering) and SCADA Sysiemé associated components for
operating the ST in auto mode &re yet to be installed in these STP.

It was also observed that the flow meters st the STP outlets and the Online
Continuous Effluent Monitoring Systems (OCEMS) for real-time menitoring of
prescribed parameters are yet to be installed.

The installation of an 8 MLD STP is still in progress (Photograph 10 of Annexure-4)
- The automated mode of operation for the STPs, utilizing n SCADA system, has yel
to be implemented. It was informed by the representntive of the UEED that the
installation of STP will be completed by 15 July, 2023.

DnmmwwmnwdmmlnﬂuﬁmhﬂhuannnMdmmnmnfﬁ:
Dwarika Project, spanning from Gangera Hills to Nain Su, During the survey, no
evidence of any pollition-related mﬂﬁﬁumnhmﬂﬂﬂmmfﬁﬂl,wﬂch
serves as the source of the Devika River (Photograph 11 of Annexure-4), Similarly,
no polluting activity was noticed at Nain Su, which is located downstream of the
Devika Project (Photograph 12 of Annexure-4)

The representatives of project proponent informed ﬂm:ppruﬂmur.lr 60% of the
Construction and Demolition (C&D) waste produced during the execution of the
Devika Project has been reused within the project for refilling purposes and the
remaining 40% of the C&D waste is disposed of, by supplying to private land owners.
During the wvisit, it was observed that the C&D waste has been  disposed of at five

G R L PR T e
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i}

lecations by the contactor on the land of private land owners {Photegraphs 13-17 of
Annexure-4),

Thenpfumuﬁvnfmmthuh-lunldpnlfm'purmm (MC), Udhampur showeased two
municipel solid mm{MSW}diupunhiuadwhgﬂwimmeﬂmufﬂuﬂm
situated m'ﬂn:NnﬁnnllDimtuRdiefﬂunp,hn}uw wasie site where s
Material Recovery Facility (MRF) is available, and the existing waste is being
p‘ﬂmﬁmﬂqm&mMCrmwimmnfﬂumﬂmmzﬂ.ﬂm
metric tons (MT) of legacy waste, around 15,000 MT has already been processed,
while the remaining 5,000 MT is still in progress (Photograph 18 of Annexure-4)

Regarding the trentment of fresh MSW generated in the city, it was disclosed that
Mhnﬁlthahmnunmbdfurth:mhﬁlhmufninmm MSW processing
facility. However, upon visiting this site, it was evident that the site is ulready being
uﬂimdﬁﬁummﬁngmmmmmmmwm.mW
permissions and clearances for site development and MSW processing have vet 1o be
obiained. The mixed MSW is being dumped at this site without a retaining wall, and
during the rainy season, the leachate and MSW will flow downhill and into natural
druins, Jeading to contamination of the fver (Photograph 19&20 of Annexare-§),
Th:hlﬂ:qrﬁmuwmﬂnnﬂﬂmth]nmuhuhuminmfwﬂhmﬁ:
months. Considering a daily MSW generation of approximately 30 MT per month, it
huthm:dlfmm'mndjjﬂDMTufMEwmﬂuldyhmdnmpﬂﬂﬂmﬁmlf
this issue hnumnwpmpuj.ﬂﬂﬂmmﬂmhmmhrkmrm
site in the near fiture,

Ay A

Page 5 of 18
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1.2. Report on the Action Tuken by various Government Departments:

The Joint Committee requested the relevant information from the concemned depariment as
per following list (Table -1) to Pprepare action taken report, as directed by Hon"ble National
Green Tribunal,

Table-1. Details/Information required from Variows departments in the NGT matter of
O.A. NO. 176 of 2023; Rohit Padha Ve. UT of Jammu & Kashmir

'S.No | Details/information Required Concerned
Department

I. | Asper Letier issued wmm

H44-46/AdMIn/RT] dued 2292021, 1o Chief Engineer, J&K, | UEED,

Tfpm.ﬁh!qjﬂsmﬂdedninmmmrmm
3, Sumnfmphdmnrwmmmmmmmmuuﬁn =4
u.ndmplrﬂﬂrfnrﬂehETF}?

Time lines for completion of remaining work {n all three STPs
{separately for each STP) 7

4. A:ﬁmukma;murccmrdmmmﬁummm J&K PCC

5. | Details of the MSW (Legacy Waste] processed by MC, Udbampur, | M,
during last six maonths, Udbampur

A @/‘w—"{"‘* % rsen
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r

Mc,
Udhampur

JAK PCC

10,

AtﬁmPhnnlungwilhumullann—rrﬂnmhgs and dredging
of Devika River g Devika CGhay e

1t

'utﬂmiﬂutﬂ:l:hylﬂ.hh.m.ﬂuumh

Mnmﬁmmdwdbyluiuﬂmmnmummabw-pnimum.lhufuumdqhﬂu

repart on the Action tken by mimuﬁamtﬂﬂpmmmmhﬂn‘:

matter (Tabie 2):

Table 2; Action taken by various Government Department on varigus issued related 1o
the matter,

3.No | Particulars Action Taken Report as provided
I e ent,

- As I'F,L'“‘h‘ inu-dl UEED, The action taken as

XEN, UEED was directed 1o identify sies | =
pellution in Devika River

mnwmm“mﬁfﬂeﬁhﬁnnhmmﬂ

10
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IV pwannliobe, i peowlele cenlen st wiork far
eoehi 5T

Stuties of completion of work I all thre
ST (Component wise pid seperaiely for
each K171 ¥

Time lnen for completion of renmining
wark fn ol three 571% (sepordely for ench
STr

Stutus of CTO Lor opertion of ST

Uil wiils: Mis,
AUTUIRY N 20 671 dated FL TR R
il e innaites: 1] Il".."l?ﬂ‘,[ﬂ“‘
biesckead by “Sielawblibir, 0 lebluatmge ilimngy
with reprenemintives sl Mt 1, Ukl ),
Ml e Execative ey
comhictenl  mibe visll of e arew
(etaill puovicben! in Anmexure-5),

HEED, A peer chetnils prowieden] by
LT

Tidal Mo, ol Donses prastsntly mvablubile
lor wower sysem dn Fone |2 gl )
eunibidned ; 0232

Tutd Nulrer of boiey connecledio b
centimechel for thirea ST 9032

STV L (Fases | 5000 (' e ennnected)
ST Lone 2R2456 (1 nueded)

SUTY (Fampe 1)z 1528 (¢ saniniee led

Dyl Nutwaark mlinohed with Auwexure-
£

No, of lbowses  dependent on septupe
Maniginent syson (60 K10 F8TPy :
2
UEED

Stwtu of Complotiog of warrlif Dgtaily
provided in Ammexnre-5):

ST Chvile Do b FM: S5
STEZ: Civil: 100%: 150: 100%
5Ty Clvil lm; End: |

BP0 & 2: 15" August, 2007
ST 25" Sepiember, 2023

Applied for CTO. Under process with
J&K PO,

Actlon twken by J&K PCC for dumping
Cl) Waste wlong ihe banks of Devika
River, s observed during the visii,

JEK POC

Lellor Mo, PCCRDIMSWIZ 1/4135-37
chiled  IW/102021, 10 Lirecior, Urdban
Logal  Diodicy,

implomenintion  or

11
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to directions of Hon'bie NGT in the
matter of 606 of 2018,

Lefier no, FCC!'RDM{EWEIM}EII-H
dated 91172021 issued to Deputy
Commissiones, Udhampur  regarding
ientification of site for CAD Wasies
mentioning terms & conditions for using

the proposed site (Annexure-7)
ok i Details not provided so far.

Action plan along with Time line far : .

wasle lying at site,
6. Status of obtaining necessary | MC, Udhampur
ciearances/permissions for the proposed \
MSW ing site, where the Details not provided so far.

?
7. Action Plan along with time line for MC, Udbhampur
Mnrmsmmmw&wm Not provided s far

site,
8. | Action taken by J&K PCC, for durnping | J&K PCC
MSW at proposed site for integratsd MSW Leter No. PCC/RDIMSW/21/3563.77
mnmmnhmw dated 31/1042022, to Director, Urban
permissions. Lezal Bodies, Jammu regarding abeining
CTE and CTO for the for solid waste
mmmfnﬂfun{h:mmﬂ.
MEKPCT vide

Enviroamentm| Co an
“Polluter Pays' Principle and based on the
ﬂm:ﬂumurl-lm'hl:hlﬂﬂudnnm
of OA No, iﬂﬂlﬂl{ﬂﬁﬂmﬁﬂﬁﬂ
2018 and OA No. 247 of 2017 not be

recovaped (Annexure-9)

. | Action taken by lmigation and Flood HFEHMmlmmurhlﬂ]

the riventrsins and CAD it Thjnhnfﬁlmﬁ“nfmswm
banks of Deviks River. 0 MC, Udhampur

/jkv‘ iﬁm _@bﬁ—" i ﬁ__,""”“
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removing sludge and dredging of Deviks ORI Phktgmei o s

Status of obtaining CTO by 7 Hotels, § Car | DO, U J&K PCC.
ﬂuﬁmﬂﬂmﬂhmﬁuhmdShmm T
hells and compliance of the conditions of
CTO and Authorization granted to these

Unit.

is not in the scope of project under
execution (Annexure-5)

mmmm-mmmmmmmwm
07/07/2023 to inquire if there were any additional issues or information they wanted to
present to the Joint Committee. The applicant stated that they would be sharing further details
in addition to what had already been submitted to the Hon'ble National Green Tribunal
(NGT) through the Departmentsl Officer (DO), J&K Pollution Control Commitiee (PCC),
Udhampur, for the consideration of the Joint Committee, The paints related to environmental
issues shared by the spplicant to DO, Udhampur, J&K PCC ure covered in the repori.

The following information was requested by the Joint Commitiee from various Departments,
for finalizing the action taken report, as directed by Hon'ble NGT:

Table 3: Infermativn awaited from various Depariments.

8.Ne.

Concerned Department

Information Awaited

bl

MC, Udhampur

i)  Action plan along with Time line for |
processing the remaining around 3500 MT
legeey waste lying at site.

et e M L M oy 4
umping been started
by MC, Udhampur 7

i} Action Plan with time line for
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removing sludge and dredging of Devikg
River al Devika Ghat

iv)  Action Plan along with time line for

processing of the 5000 MT Msw

at the proposed site for Integrated MSW

processing site.
i) [J&KPCC ] DO, Udhampur, J&K PCC 1o confirm, if
CTE and CTO have been obtained by MC,
Udhampur or still operating witheut CTO,
If Operating without
clearances/permissions, action taken by
I&K PCC

ii) DO, Udhampur, J&K PCC to incorporate in
the report, the action taken by J&K PCC
aﬂnrupiwnf?duya'ﬁmgimmﬂﬂ.
Udhampur and details of Environmental

i recovered from MC.
Udhampur,

iif) Eltnru? of ebiaining CTO by 7 Hotels, 5 Car

Table 4:

S.No, | Concerned Action Point Status as on 12/12/2023
Department

L. MC, Action plan along with Time line No netion plan provided.

Udhampur | for processing the remaining
around 5300 MT legacy waste | As Per communication
lying at site, received from MC, Udhampur,
“S500 MT which is present on
site could not be processed

lﬁr!ﬂmhmdﬁhhmﬂu

a b @, gy e
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plantation, which shall be

done preferably within a
Peried af six months™

Statug  of obtaining necessary
clearances/permissions  for  the
Proposed  Integrated = MSW
processing  site, where  the
dumping of MSW has - already
been started by MC, Udhempur 7

ﬂnmmﬁr
the site, wiere the dumping
has aiready been started, has
been obfaimed,

Action Plan along with time line
far removing sludge and dredging
of Devika River at Devika Gha

ﬂﬁwﬂﬂﬂiﬁd;‘ ﬂnmﬂ‘n,
members, Students, Self’ Help

Groups ete participate  §
cleanliness drive wﬂhs;u:[{ﬁ
emphasis

i
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-

Tmuml;._ﬂnwn‘; and Amrig
Sarovar gig,

A per details  recejved from
MC, Udbampur through J&k
PCC Member “due 1o

limited resources and shorage
of manpower specially in field
of dredging, it is not possible
for  Municipal  Council
Udhampur to carry om sludge
removal and dredging of
Devika River at Devika Ghat.
However, a letter is also
written

to Director, Urban Local
Bodies vide No: - MCU/2023-
24/4458-59 Dated: -
30/11/2023 requesting
providing of funds fior removal
and dredging of

Devika River at Devika Ghat
or taking up with the maney
concemned  department either
Irigation & flood Contrel o
Ll'EEDnttht&dminimﬁw
Level in this regard™,

Action Plan slong with Time Ting
for processing of the 5000 MT
MSW dumped at the proposed site
for Integrated MSW processing
Site.

Na Action Plan provided,
Hm'l'l:‘ll'lr. BS per
communication/datails
received from MC, Ulﬂ‘ﬂhp.r
through J&K PCC Member,
"As  per the observarions
pointed oul by the Join

A

@!//ﬁ’ A ;e

16
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Commilice o formal request
was made 10 Director Urban
local bodies for release of
funds for development of site
for processing centre at Maand
which is around 40 KM from
Udhampur Town. Director
Urban Local Bodies Vide No:
- DULBNP&S/INGT/A4903-22
Dated: - 22/11/2023 conveyed
approval of Activities under
NGT's Action Plsn under
which an amount of Rs 1.50
crores bas been allocated for
development of site for
processing centre and which
shall be completed preferably
within o period of Six months
after following the tendering
procedure and other
formalities”

2, J&K PCC

DO, Udhampur, J&K FOC to
confirm, if CTE and CTO have
been obtained by MC, Udhampur
ﬂfﬁiﬂﬂ]!ﬂltingwiﬂwmﬂm.[f

opemating withou
clearances/permission, action
taken by JEK PCC.

MG, Udhampur i  snll
dperating the site without
Obtaining consent from J&K

17
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The nction 1oken by JEK PCC | No etalls provided by Jak
afler expiry of 07 days time given | ACC

0 MC, Udhwmpur and details of
Environmental  Compensation
recovered lrom MC, Udhsmpur,

these Unis.

Stnlus of obtaining Conseni 1o following status report has
ﬂm{m‘ﬂ'}h}rﬂ? Hotels, 05 been received from J&K POC:
mmmmms
and 03  banguer halls end | “Out of seven hotels, 03 hoiels
compliance of the conditions of | ape running with CTO of
mumamdnﬁmmwm JEKPCC and are operational

18
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their  eflluent system  with
sewerage network of nearby
STF, which is still under
progress. However, action
shall be initiated If they fail to
gel  their effluent system
connecied with the sewerage
netwaork of saud STP™,

“Out of these three hospitals,
there & 0l one bedded
hospital, which has installed
STP of required capacity and
bas also obtained necessary
CTO/authorization of
J&KPCC, whereas second one
is non-bedded health care
facility, who has constructed
captive septic tank/soskage pit
and also having authorization
of J&KPCC. At present, It is
not discharging sewage into
Dwﬂmdvm.ffmmu-,ﬂuﬂum
onc is Ammy Command
Hospital which doesn't come
under the jurisdiction of
JEKPCC in terms of
Blomedical Waste
Mansgement  Amendments
Rules 2003, whereunder the
Amned Forces Health Care
Facilities are monitored by
CPCB and Director General

,{Jr., ,,@’/—ﬁ /h'\ﬁ’hmmu
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Ammed  Forces  medical |
Services  (DGAFMS)  in
respect of the Health Care
Establishments (HCEs) under
the jursdiction of the Minisiry
of Defence (MoD) have been
notified as the “Prescribed
Authority™ for overall
enforcement of the said
Rules.” Pertinently, the said
Army Hospital is likely 1o be
shifted to another location i.e.
near Supply Modh and most
probably, it will not affect the
Devika River,"

J&K PCC has issued notices to
&ll these 03 banquet halls and
thereafter alsoe recommended
the closure procecdings vide
this office letter WMo
PCC/UIWDOV2023/239 dated
04/12/2023 and closure orders
shall be issued shoriy afier
approval from  competent
authanty.

Hon'ble National Green Tribunal, while considering the Interim Report of the Joint
Committee, directed vide Order dated 17/10/2023 (Annexure-13) that “Meamwhile, CPCB

and State PCC are directed to take appropriate remedial measures without any delay in
light of the observations which have been made in the interim report and should further

file comprehensive aciion plan and action taken report.”

o @#//&,"h“ﬁr

Page 17 of 18
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PFerpast al the Jolol Commidiee
04 Ne 176 of 3030: Rohit Padbe Ve UT o JGK

During the meeting of the Joint Commitiee held in the Office of Direcior, NRDC. Ministry of
Jul Shakti, New Deihi on 2001 2/2023, erinﬁrmd&y[‘ﬂlﬁnhrmﬂﬂmmg
mmmmﬁw&mmﬁm@ by CPCB and JEKPCC on December 6.

7. 2023 to verify the curremr sotus af compiiance and for taking mecessary action, in
complionce of the directions of Hon 'ble National Green Tribunal

The above fectual report of the Joint Emmhmeumlﬂlma.hhﬁgmbnﬁmhfm
the Hon'ble National Green Tribunal fior considerasion. The Joint Committee shall abide by
the farther orders of Hon"ble National Green Tribumal, in this matter,

mc Er. Hurpal Singh, I&FC  Dr. Narender Sharms, CPCB
Joginder 4{\"}%&., JKAS, Nelapatia Mols
ADC

Dnted: December 20, 2023

Page 18 of 18
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Annexure -1

Item No. 04 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 176/2023

Rohit Padha Applicant
Versus

Union Territory of Jammu & Kashmir Respondent
Date of hearing: 28.04.2023

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Application is registered based on a complaint received by post/e-mail

ORDER

1. This original application under Section 14 and 15 of National Green
Tribunal Act, 2010 (hereinafter referred to as NGT Act, 2010°) has been
registered on a letter petition dated 02.10.2022 sent by Rohit Padha, 87/7,

Dhar-Road, Shaktinagar, Garrian Talab, Udhampur.

2. The issue raised is that there is a river Devika in District Udampur,
UT of Jammu & Kashmir. On the bank of said river there is a huge illegal
encroachment causing damage to the natural flow, flora and fauna of the
river. Further, National River Conservation Programme is also executing a
project i.e. Devika Project and the muck is also being dumped at the said
river. Applicant tried to contact various authorities from time to time for
protection of river but no effective action has been taken by the authorities

concerned.

3. In our view, a substantial question relating to environment arising

due to implementation of Scheduled enactment under NGT Act, 2010 has

22
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arisen but before taking any further action in the matter, we find it
appropriate to obtain a factual action taken report, for the purpose
whereof, we constitute a joint Committee comprising CPCB, State PCB,
District Magistrate, Udampur, Irrigation Department of State of Jammu &
Kashmir and Ministry of Jal Shakti, Government of India who shall visit
the site, collect relevant information and submit a factual report within
three months by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/ OCR Support PDF and not in the form of Image PDF.

4. CPCB shall be the nodal agency for coordination and compliance of

this order.

5. List for further consideration on 01.08.2023.

6. A copy of this order be forwarded to CPCB, State PCB, District
Magistrate, Udampur, Irrigation Department of State of Jammu & Kashmir
and Ministry of Jal Shakti, Government of India by e-mail for compliance.

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

April 28, 2023
Original Application No. 176/2023
SN
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Annexure-3
105

MOM & Site Visit Report
OA No. 176 of 2023; Rohit Padha Vs. UT of J&K

Minutes of meeting (MoU) held on 06/07/2023 and Report of the Site Visit
conducted by Joint Committee on 6-7 July, 2023 by the Joint Committee
constituted under the orders of Hon’ble NGT in the matter of O.A.No. 176
of 2023: Rohit Padha Vs. UT of Jammu & Kashmir

1. Background:

In the matter of O.A. No. 176 of 2023: Rohit Padha Vs. UT of Jammu & Kashmir, Hon’ble
National Green Tribunal vide order dated 28/4/2023 has observed and directed as follows:

“In our view, a substantial question relating to environment arising due to implementation of
Scheduled enactment under NGT Act, 2010 has 104615/2023/LAW-HO 1/2 2 arisen but before
taking any further action in the matter, we find it appropriate to obtain a factual action taken
report, for the purpose whereof, we constitute a joint Committee comprising CPCB, State PCB,
District Magistrate, Udampur, Irrigation Department of State of Jammu & Kashmir and
Ministry of Jal Shakti, Government of India who shall visit the site, collect relevant information
and submit a factual report within three months by e-mail at judicial-ngt@gov.in preferably in
the form of searchable PDF/ OCR Support PDF and not in the form of Image PDF.

CPCB shall be the nodal agency for coordination and compliance of this order.”
Accordingly, in compliance of the Directions of Hon’ble National Green Tribunal, a joint
Committee was constituted, based on the nominations received from various agencies,

comprising of the following members:

1. Shri Nelapatla Ashok Babu, IRS, Director, National River Conservation Plan (NRCP),
Ministry of Jal Shakti, Government of India

2. District Magistrate, Udhampur, Jammu and Kashmir

3. Nominee of Irrigation Department, Jammu & Kashmir

4. Shri Bader Hussain, AEE, Divisional Officer , Udhampur, J&K Pollution Control

Committee
5. Dr. Narender Sharma, Additional Director, Central Pollution Control Board (CPCB),

Regional Directorate, Chandigarh.
The first meeting of the Joint Committee was held on 06/07/2023 in the meeting room of the

Dak Bungalow, Udhampur.

Page 1 of 6
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MOM & Site Visit Report
OA No. 176 of 2023; Rohit Padha Vs. UT of J&K

2. Minutes of the meeting (MoM) held on 06/07/2023:

The meeting of the Joint Committee held on 06/07/2023 was chaired by Shri Nelapatla Ashok
Babu, IRS, Director, NRDC, Gol, New Delhi, which was attended by all the members of the
Joint Committee and other officials representing UEED, Irrigation and Flood Control

Department, J&K PCC, and District Administration (Attendance sheet attached as Annexure-

1).

Shri Joginder Singh Jasrotia, JKAS, ADC, Distt. Udhampur attended the meeting on the behalf
of District Magistrate, Distt. Udhampur.

Er. Harpal Singh, XEN attended the meeting as a representative of Chief Engineer, Irrigation
& Flood Control Department, Jammu.

After a short introduction of the attendees, Dr. Narender Sharma, with the Chair's approval,
proceeded to provide the participants with a comprehensive overview of the subject matter.
Additionally, the meeting also included a discussion on the extent and focus of the Joint

Committee's responsibilities and tasks.

It was observed that the applicant has raised the following key issues in the petition filed in the

National Green Tribunal:

e Encroachment on the banks of Devika River (Gangera Hills to Nain Su)

e Dumping of the waste by the Devika Project comprising of three STPs (8§ MLD. 4 MLD
and 1.6 MLD) into the river.

e Dumping of domestic and sewerage waste through encroached area by 109 civil
Houses, 3 Army Colonies, 7 hotels, 37 shops, 5 Car Washing Stations, 3 hospitals, 3
banquet halls etc.

e Mismanagement of Municipal Solid waste by Municipal Corporation including

dumping of the waste into the river.

Shri Nelapatla Ashok Babu insisted that the entire stretch of the Devika River, from Gangera
Hills to Nain Su, should be included in the investigation, along with assessing the status of
Sewage Treatment Plants (STPs) and addressing other points mentioned in the NGT Order and

petition filed in the National Green Tribunal.

Page 2 of 6
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MOM & Site Visit Report
OA No. 176 of 2023; Rohit Padha Vs. UT of J&K

It was agreed that following the site visit, the CPCB Member would compile a comprehensive
list of necessary documents required from various departments to conclude the matter. This list
would be issued to the respective departments through the District Magistrate/Additional
District Magistrate of Udhampur District, for obtaining the required information and

documents within a specified time frame.

Furthermore, it was agreed upon that a draft report comprising of both “Factual Report” and
the “Action Taken Report” (ATR) would be prepared and circulated to all members of the Joint
Committee no later than July 18, 2023, for seeking comments from the committee members,
allowing for the finalization of the report by July 23, 2023. The nodal agency (CPCB), would
then submit the report to the Hon'ble National Green Tribunal after obtaining approval of the

Competent Authority.

Additionally, it was unanimously decided that the Joint Committee would conduct a site visit
immediately following the ongoing meeting. The site visit would extend to the following day,
July 7, 2023, to ensure a comprehensive examination of all the relevant points raised in the

present matter.

The meeting ended with the vote of thanks to the Chair.

Page 3 of 6
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MOM & Site Visit Report
OA No. 176 of 2023; Rohit Padha Vs. UT of J&K

3. Report of Site Visit:

06/07/2023:

The Deputy Commissioner, Shri Sachin Kumar Vaishy, IAS, also accompanied the Joint
Committee during the site visit.

During the site visit conducted on July 6, 2023, the Joint Committee focused on the following
areas and points:

i. Devika Ghat and the location where Doodh Ganga Nalla merge with the Devika River.

ii. Upstream and downstream areas of Devika Ghat.

ii1. Five out of the total eleven nallahs/drains that meet the Devika River.

iv. Three Sewage Treatment Plants (STPs): STP Zone 1 (8§ MLD); STP Zone 2 (4 MLD) and

STP Zone 3 (1.6 MLD).

The following are the key observations made by the Joint Committee during the site visit:

1.

ii.

1il.

1v.

At Devika Ghat, the Devika River was found to be heavily contaminated with sludge,

leaving minimal space for natural water purification processes.

The Joint Committee observed that all the monitored nallahs/drains carried municipal
solid waste and plastic waste along with the flowing water, resulting in the deposition

of these wastes into the river.

Downstream of Devika River from Devika Ghat, various construction and solid waste
materials were observed to be dumped along the riverbanks. During the rainy season,

these materials may find their way into the river.

The installation of a 4 MLD STP and a 1.6 MLD STP has been completed, and these
STPs are currently undergoing commissioning trial runs in manual mode. However, the
installation of an 8 MLD STP is still in progress. The automated mode of operation for

the STPs, utilizing a SCADA system, has yet to be implemented.

It was noted that the flow meters installed at both the 4 MLD and 1.6 MLD STPs are
inaccessible. Furthermore, the flow meters at the STP outlets and the Online Continuous
Effluent Monitoring Systems (OCEMS) for real-time monitoring of prescribed
parameters are yet to be installed. The installation of centrifuges for sludge dewatering

in the STPs is also pending.

Page 4 of 6
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MOM & Site Visit Report
OA No. 176 of 2023; Rohit Padha Vs. UT of J&K

The following points will be covered by the Joint Committee during the visit to be conducted

on 07/07/2023.

L.
1i.

1il.

Inspection of complete stretch of Devika river from Gangera Hills to Nain Su.
C&D waste site of Devika Project.
MSW disposal site of Municipal Corporation, Udhampur

07/07/2023:

The following are the observations made by the Joint Committee during site visit on
07/07/2023:

1.

1il.

Devika River was surveyed at two locations, both upstream and downstream of the
Dwarika Project, spanning from Gangera Hills to Nain Su. During the survey, no
evidence of any pollution-related activities was observed at Gangera Hills, which serves
as the source of the Devika River. Similarly, no polluting activity was noticed at Nain

Su, which is located downstream of the Devika Project.

While inspecting the Sewage Treatment Plants (STPs) on 06/07/2023, the
representatives of  project proponent informed that approximately 60% of the
Construction and Demolition (C&D) waste produced during the execution of the
Devika Project has been effectively reused within the project for refilling purposes and
the remaining 40% of the C&D waste is disposed of, by supplying to private land
owners. During the visit, it was observed that the C&D waste has been disposed of at
five locations by the contactor on the land of private land owners. To ascertain whether
the disposal of C&D waste complies with the project proposal approved by the

Government, further information is being requested from the project proponent.

The representatives from the Municipal Corporation (MC), Udhampur showcased two
municipal solid waste (MSW) disposal sites during the inspection. One of the sites,
situated near the National Disaster Relief Camp, is a legacy waste site where a Material
Recovery Facility (MRF) is available, and the existing waste is being processed.
According to the MC representative, out of the total approximately 20,000 metric tons
(MT) of legacy waste, around 15,000 MT has already been processed, while the

remaining 5,000 MT is still in progress.

Page 5 of 6
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iv.  Regarding the trenymen oF Iresh MSW pencrated in

the City, it was disclosed thay
another site has been

tablishment af an inlegrated MsW processing

visting this site, it wag evitent that the sife is already he
wtilized without tking any nieasures

illoented for (he g
facility. However, e i

ing
1o prevent environmental damg ge. The necessary

pemussiens and clearances for site development and MSW processing have yet tu be

oblained. The mixed MSW is bemng dumped

at this site without a retaining wall, and
during the rainy season, the leachate and M

SW will Mow downhill and inte natural

drains, leading to contantination of the river, The MC representative mentioned that this
Site has been in use for the past six months. Considering a daily MSW generation of
approximately 30 MT per month, it is estimated that around 5,500 MT of MSW has
already been dumped at this site. TF this issug is not addressed promptly, this site will

4150 become another legacy waste site in the near future.

Further details have been requested from the MC representative in Udhampur to assess

compliance with various provisions of the MSW waste rules at both sites.

The Joint Committee has taken geo-tagged phetographs of all the relevant points and locations
visited during the site visit. These photographs will be incorporated into the repon, providing
a comprehensgive analysis,

Following the site visit, & meeting was conducted with the complainant/applicant an
07/07/2023 to inquire if there were any additional issues or information they wanted to present
to the Joint Committee. The applicant stated that they would be sharing further details in
addition to what had already been submitied to the Hon'ble National Green Tribunal (NGT)
through the Departmental Officer (DO), J&K Pollution Control Committee (FCC), Udhampur,

for the consideration of the Joint Commiltee.
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Annexure-4

EOT 2023
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32 92551, /513134
WAGCI+6G T, Leray, Udhampur

Photograph 1: Devika River contaminated with Sludge and Silt at Devika Ghat

Page 1 of 8
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Photograph 2-4: Dumping of MSW and Plastic waste in River and drains
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Photograph 5-7: Dumping of C&D wastes on the banks of Devika River downstream of
Devika Ghat
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Photograph 12: Devika River at Nain Su downsteam of Devika Project
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Photograph 13-17: C&D Waste dumping locations
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Photograph 18: MRF Facility at Legacy waste site
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Photograph 19: Dumping of fresh MSW waste at proposed int

obtaining clearances/permissions
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Photograph 20: Dumping of fresh MSW waste at proposed integrated processing site without

obtaining clearances/permissions
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7/24/23, 3:54 PM Email: Re: NGT Matter of OA No 1f1 gzs Rohit Padha Versus Union Territory of Jammu & Kashmir

Annexure 5 in:sent

Close Reply Reply to All Forward Archive Delete Spam Actions

. | Re: NGT Matter of OA No 176 of 2023 Rohit Padha Versus Union Territory of Jammu 8

From: (eesdwestjammu@gmail.com)

To: | Narender Sharma

No. of houses presently available for sewer system in Zone 1,2 and 3 combined : 10232

No of houses to be connected with sewer line upto STP 19032
No. of houses dependent on septage Management system (60 KLD FSTP) : 1200
-With regards

Er. Vijay Singh Manhas
Executive Engineer

Sewerage & Drainage Division (West)
Jammu.

https://femail.gov.in/#2 1/39
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Details/ Information required from various departments in the NGT
matter of 0.A. NO. 176 of 2023; Rohit Padha Vs, UT of Jammu & Kashmir

S.No

Action Taken by UEED |

Details/Information Required
As per Letter issued by Deputy
Commissioner, Udhampur vide No.

444-46/Admin/RTI dated 22.9.2021,

to Chief Englneer, J&K, UEED, XEN
UEED was directed to identify areas
of encroachments on the banks of
River Devika and conduct a survey
to prevert encroachment in
collaboration with Revenus
department and put up & proposal.
The Action Taken Report in this
regard is required from UEED
and Revenue Department.

KEM, UEED was directed to identify
sites where nearby housas are
source of pollution in Devika River.
The Action Taken Report (ATR)
in this regard is required,

The action on the order issued by Deputy
Commissioner Udhampur vide No. 444-46/
Admin/RTI dated 22.9.2021, for identifying
areas of encroachment was already taken as
the similar order for survey in identifying areas
af encroachment on the banks of River Devika
from the upstream end of Ekta vihar to MH
chowk was issued earlier also by District
Administration Udhampur vide no: ACRU/SQ/
2262-67 dated: 24.11.2020 and the committee
an 24,12.2020 headed by Tehsildar Udhampur |
along with representatives of MCU, UEED, PMC
and Executing agency conducted site visit of
the areas where the executing agency has

shown his Inability to lay sewer network due Lo
resentment of public at some spots. (List of
structures on Devika bank with layout plan
attached for reference)

The revenue officer after ascertaining the status
with regard to ownership of the land discussed
with few bullding owners whose Nouses Were
constructed on the Bank of River Devika. All the |
occupants were requested for allowing a

corridor from within their premises to lay the |
sewer network with the assurance that the
minimum damage to their structure if so caused
shall be restored by the executing agancy.
MNone of the occupants raised any objection and
accepted to allow for execution of work.

{ Minutes of Commitiee report attached)
Further the present status of the work is that
95% House hold connections of residential/
commercial houses constructed on the banks of
River Devika from Ekka vihar to MH chowk have
been connectad with sewer network and the '
liquid waste coming out from these houses is
flowing in the piped sewers to STP and work of
house connections for balance 5% is in

progress, thus Devika River on this stretch shall
be completely free from liquid waste.,
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Total number of houses (STP wisae)
In the catchment of all three STPs ?
Total Number of houses (STP wise)
connected/to be connected to three
STPs?

If possible, pls provide drain network
for each STP,

Total No. of Houses proposed to be connected
with 3 STP= 9032

STP-1: 5000 No's STP-2: 2473 No's

STP-3: 1559 No's Total (3STP's) : 9032 No's
No. of Houses connected/to be connected:
STP-1/zone-1: 5000 (To be connected)
STP-2/zone-2: 2456 (connected)
STP-3/zone-3: 1528 (connected)

10

Status of completion of work In all
three STPs (Component wise and
separately for each STP)?

Time lines for completion of
remeining work in all three STPs
(separately for each STP) ?

Status of CTO for operation of STPs?

Status of completion of work:

STP-1: Civil works:96% & E/M works: 95%
STP-2: Civil works: 100% & E/M works: 100%
STP-3: Civil works:100% & E/M works: 100%
STP 283 have been put on Trial Run subject to
few Punch items i.e. Installation of Centrifuge
System & SCADA/online monitoring system wef
1% May & 1% June-23 respectively

Time lines for completion of balance work:
STP-1 ! Proposed to be put on Trial Run by
10/12 ™ Aug 23 with minimum 1500 HHC and
the balance HHC by 25" Sept 23

STP-2 &3 :Installation of Centrifuge System &
SCADA B online monitoring system shall be
completed by 15™ Aug 23

Status of CTO for operation of STPs: under
process with JKPCC

Action Plan along with time line for
removing sludge and dradging of
Devika River at Davika Ghat

Dredging /Removing of sludge is not in the
scope of the project under execution,
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No: Devika/Udhampur/52
Dated:28/12/2020

Name of the Project: Pollution abatement of river Devika and river Tawi at Udhampur
town under NRCP Govt. Of India

Subject: Removal of Encroachment along river Devika for the construction of
aforementioned work

““*Minutes Of Joint Visit***

In pursuance to instructions from Deputy Commissioner Udhampur, vide his office letter no.

ACRU/SQ/2262-67 dated 24/11/2020 issued by Assistant Commissioner(Rev) Ethampur. a
joint visit by Revenue Authorities headed by Tehsildar Udhampur, Khalaf-Warzi officer fr_om
Municipal Council Udhampur, UEED Officers and executing agency of the sewage project

(BGCC's) Senior Project Manager was conducted on 24/12/2020.

To begin with all the team members assembled at upstream end of proposed sewerage network
at Ekta Vihar site and were explained about all the features of the project and various

impediments/encroachments coming across the proposed layout along the left and right banks
of river Devika. The revenue officer after ascertaining the status with regard to ownership of the

land discussed with the following occupants of three buildings constructed on river banks
1. Raju Devi R/O Housing Phase Il near Bridge Ph: 9086336405

2. Babu Ram Kotwal R/O Ekta Vihar (Rehmti) Ward no 19 Ph: 7006441102

3. Rajinder Kumar (R.K Traders) R/O Housing Phase Il near Bridge

All the occupants were requested for allowing a corridor from within their premises to lay the
sewage network with the assurance that minimum damage to their structures if so caused shall
be restored by the executing agency. None of the occupants raised any objection and accepted
to allow for execution of work.

This being a short visit due to pre-occupation of revenue authorities concluded with assurance
from Tehsildar, Udhampur with staff and Khalaf-Warzi officer M.C Udhampur that this derive
against encroachment shall continue unabatedly for successful achievement of the corridor for
the network throughout the length of river Devika upto M.H chowck on both the sides and thus
all the visiting members unanimously and responsibly decided that the executing agency BGCC
shall immediately mobilize all the resources for starting the execution of sewage network from
upstream end at Ekta Vihar and any problem regarding encroachment of land or outcry from
any section of the society shall be instantly and responsibly addressed. On this the SPM of

BGCC expressed affirmation and joint visit was concluded

= ol

SPM(BGCC) 1 J-EQUEED)
{ (MC, Udhampur)

Issued by- Er. (S
For ALPS-PMR

ALPS Engineers - PMR Associates
Water, Waste Water, Solid Waste and Urban Infrastructure
Corporate Office: 701, 7" Flaor, Jaina Towers, RDC. Raj Nagar, Ghaziabad -201001
Branch Offices: Srinagar Jammu Itanagar Udhamplr
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‘ _@ > No: Devika/Udhampur/52
l ALPS - PMR Dated:28/12/2020

Copy to:

1. Chief Engineer — UEED, Jammu & Kashmir— for kind information

2. Superintendent Engineer — Sewerage Circle UEED, Jammu- for kind information

3. Executive Engineer — Sewerage & Drainage Division (west) UEED, Jammu- for
kind information with the request for onward submission to Deputy Commissioner
Udhampur and other concerned agencies

4. AEE Sewerage Sub Division - Il, Jammu- for information and necessary action
please.

5. M/s Brij Gopal Construction Company Pvt. Ltd. — for necessary action urgently

ALPS Engineers - PMR Associates
Water, Waste Water, Solid Waste and Urban Infrastructure
Corporate Office: 701, 7" Floor, Jaina Towers, RDC, Raj Nagar, Ghaziabad -201001
Branch Offices: Srinagar Jammu Itanagar Udhampur
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NOTES:-

1. ALL DIMENSIONS ARE IN m. UNLESS OTHERWISE SPECIFIED.
2. DO NOT SCALE WORK, TO WRITTEN DIMENSIONS ONLY.

bertt | UEED, JAMMU (J&K)

PROJECT AT UDHAMPUR , (J&K)

POLLUTION ABATEMENT OF RIVER DEVIKA & TAWI

TITLE

Encroachment along
Devika River

ALPS ENGINEERS

701, 7th. FLOOR, JAINA TOWER,
RAJ NAGAR, GHAZIABAD - 201001
Telefax : 0120 - 4544818

E mail : erlkb_69@hotmail.com
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Waj’m and Kashmir
' CONTROL E

NGT MATTER
OA& No., 6OE/I018

Dated: 28/1072021
ction & Demolition waste management Rules, 2016 and CPCB

biec matte: regarding implementation of C&D waste management Rules,
ard from your side till date. Your kind attention is further drawn
ﬁmwammmwmem 3,5, 10 & 11) under Construction

detailed ﬂirﬁnﬁm with regard to proper management of C&D waste within its
ce with the prnvismns of thaﬁe ru!cs and shaII seek detailed plan or undertaking as

_ %fﬂ&ﬂ : 3
and place appruprlate mntallgurs for cnuectlnn of waste and shall

make: :
slar intervals or when they are filled, cither through own resources or by appointing private
m taaspem:l o apprnprlnt: sites for processing and disposal either i

_‘5_II_

'_z }_ ‘Make provision for giving incentives for use of material made out of construction and |
ion waste in the construction activity including in non-structural concrete, paving blocks, lower |
s 01 roa _mmlanyazqdmlmnda

e W to manﬁan here that Recycling of C& D waste is important as it heips to reduce the

; ﬂ?nl:l u&miﬁﬂﬂ ‘ﬁvm e]aj&;rimtr;lmmtal impacts of mining, Moreover

vaste has ¢ varitage of controlling the quantum : '
l‘édugins st q of C&D waste destined for

igain requested to look into the matter afid ensure compliance of the Hon'ble

rof G.A. 606/2018 with
2 e respect to compliance under Rules for C&D waste,

Yours sincerely,

A Regional Dirccto
J&K PCC, Jlmmn

J&K Pollution Control Committes, J
Tamms for information and ms::;y EE; r

2023.07.2016:51
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/ OFFICEQET

Annexure 10 1 32

L
N UD

. - 01992-270965
Email 1d: - T_:ip\uigigﬁiiunﬂh‘udhin]ﬁ“rﬂﬂmﬂﬂm Phone No:

Dr. Narender Sharma,
Additional Director,
Central Pollution Control Board (CPCB),

Regional Directorate, Chandigarh.

No:- IDU/-___ |3 Dated:» |H-03- Jo

Subject: - In the matter of O.A. No. 176 of 2023; Rohit Padha Vs. UT of Jammu &
Kashmir, Hon'ble National Green Tribunal vide order dated 28/4/2023.

Sir,

Regarding point No: - 9, the reply is submitted as under:
The job of dumping of Municipal Solid waste (MSW) pertains to Municipal Council
Udhampur. As far as dumping of C&D (Construction & Demolition) Waste is
concerned, it is submitted that no construction activity is being carried out by the
Irrigation & FC Department at the banks of niver Devika.

Hence for information please.

Yours z:“hfg]]?
(Er. Hupalfﬁlngh Muodi)
Executive Engineer
Jal Shakti Irrigation Division
Udhampur
Jammu and Kashmir)
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Annexure 11 133

OFFICE OF THE MUNICIPAL COUNCIL UDHAMPUR

The Additional Deputy Commissioner
Udhampur

NO: MCU/2023-24/US[5-17 Dated: 03] 1226273

SUB: ACTION TAKEN REPORT OF 0.A NO. 176 OF 2023
ROHIT PADHA Vs. UT OF J&K.

Sir,
With reference to the subject cited above, kindly find

enclosed herewith the action taken report pertaining to

Municipal Council Udhampur for favour of information and

necessary action at your end please.

Encls: You ithw
\

- 2\ 2
Chief Executive Office

QP’ Municipal council
Udhampur

Copy to the:
1. Deputy Commissioner Udhampur for kind

information please.
2. Director Urban Local Bodies Jammu for kind

information please.
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

ek gokkydh

[Email:- eoudham pur-jki@nic.in)

Details/Information required from various departments in the NGT matter
of O.A. NOL 176 of 2023; Rohit Padha Vs, UT of Jammu & Kashmir

S.No Particulars Action Taken
5 Detmls of the MSW (Legacy Waste) | 16500 MT of legacy waste has been
processed by MC, Udhampur, during [ast | processed and disposed by Municipal
s1% months Council at an approximate cost of Rs
10585666.00 as per LOA
Action plan along with Time line for | DULBJ2022/7584 Drated: -
processing the remaining around 3500 MT [ 31/12/2022 {Annexure A)
legacy waste lying al sile.
5500 MT Which is present on the site
was not processed due to overhead
high-tension wire which 15 a serious
safety concern However, the site has
developed greenery (Photographs at
Annexure B) and MC Udhampur has
proposed  proper  capping  with
plantation  which  shall be done
preferably within a penod of six
months
f Status of  obimining necessary | Consent to Operate has already been
clearances’permissions for the proposed | obtamed by MC Udhampur for IMSW
Integrated MSW processing site. where the | facility at SUI JHAKKAR (Copy
dumping of M5W has already been started | enclosed al Annexure C
by MC_ Uidhampur 7
7 Action Plan along with time line for | As per the ohservations pointed out by

processing of the 5000 MT MSW dumped
at the proposed site for Integrated MSW
processing sile

the Joint Committee a formal request
wis made to Director Urban local
badies for release of  {unds  for
development of site for processing
centre al Maand which 15 around 40
KM from Udhampur Town

Darector Urban Local Bodies Vide Ma:
- DULBYPESMGTA003-22 Dated: -
22023 conveyed approval of
Activities under NGT's Action Plan
under which an amownt of Rs 1.50
crores  has  been  allocated for
development of site for processing
centre (Copy Enclosed at Annexure
D) and which shall be completed

preferably within a period of Six

Page 1 of 14
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

ek gokkydh

[Email:- eoudham pur-jki@nic.in)

months after following the tendening
procedure and other formalities

& Action Plan along with time line for
removing sludpe and dredging of Devika
Eaver al Devika Ghat

Municipal Council Udhampur
ime to bme conduel samtabion drives
al Dewvika Raver and mmstalled oon
mesh at  vulnerable spots  from
preventing public from throwing
garbage Ineo Devika River
{Photographs  at  Annexpre E).
Prohibitory Notice also issued in this
regard annexed at “F.” However due to
limited resources and shortage of
manpower specially  in field of
dredging, o0 15 not possible for
Municipal Council Udhampur to carry
out studge removal and dredging of
Devika River at Devika Ghat

However, a letter is also written
to Director Urban Local Bodies vide
Noo - BMCL2023-24/4458-59 Dated: -
INN1/2023 requesting providing of
funds for removal and dredging of
Devika River at Devika Ghat or taking
up with the matter concened
department either Irrigation & flood
Control or UEED at the Administrative
Level in this regard (copy enclosed)

Page 2 of 14
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

R L RS S L E (Email:- eaudham pur-jlki@nic.in)

“Annexure A"

L e
ot |
I.!l.'_.. . L i v el
- ' Government of Jal
Lirectorate or Urban Lc

T

ORI SR

No: DULBU2021 TIS BN
| : .._‘- iz X : .1. X

; Ijl RAU L

b

Page 3 of 14
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

b bt R S (Email:- eoudham pur-jki@nic.in)

“Annexure B”

p Eamerai

Dumpsite’Landfill Remediation through Biomining of Legacy Waste at SUL Udhampur

Page 4 of 14
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

b bt R S (Email:- eoudham pur-jki@nic.in)

Greenery at Integrated MSW at SUT

Page 5 of 14
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

R L RS S L E (Email:- eaudham pur-jlki@nic.in)

ANNEXTRE C

i J& K Pollatiun Control Commillos
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

bt bt b (Email:- eoudham pur-jlk@nic.in)

ANNEXLURE D

Government of Jammu & Kashmir,

Directorate of Urbasn Local Bodies, Jammu
(Rl Moo Compla s, Mead Chicl s litect Oifico, Jsmmcj

PR o e R
R

Chisal ExacutivgExecutive Oficers,

Banicipal Cowncls Committees,

Udbampuary Kathuad Bali f i Gy Ak hnooe Rambans
Surankobte/KishtwarBar - Brahmng Sunderbaniy Sammba)
Khour/ Thanamandi/ Basnoli/ ReasiOods) Rajoury/Bhace s,

Pod - DULEI PEEMGT ] ey - S5 nnu.ufl:mx 12023
Suly;-MEGT s Action Flan - approval of activities thereaf.

Sir,

Deputy  Direcior  (Planning), Housing B Urban Developrent
Lerpartmeent, Ciwil Secriebariat Jodwwmia wil| Satter fo HLID=
PLANDCAPX/26/2023-01-(7202204) dated 22.11.2023 {copy enclossd) has
conveyod that MGTE Acticen Flan under QA No. 6062018 pertaiming o this
'L;n:'r_r:l:nﬁ-ln has een spproced By oerorthy Chiel Secretary Jammnag B

sl

In this context, it is enjolrmed upon you o go thromgh Ue same and
requeest Lthe concermed Exacuthve Engineer PWIXREE) to prepae  the
eslimates as per the anmosere- 11 (sporoesch road, Chaln link fendng of MRF
sites, dey, of MREF site, boundary wall, retainng wall, protection wall ete) of
e work peri@ining too your UL so that works aro put o eeder - and
complete during the current finenclal year, Action taken report shauld
reach this directorate within two days.

Wours Falkthifully
e b

Ercis; 0% bes. o | e
Diraetar
an Local Bodies
Janrremue.

Copy to tha

1. Deputy Director (Plainirsg s, Housogg S Lirban Esretthupment Deparcment
Ciwll Secretacial Janrmai'Srinagar.

4. Frivate Secretary b PrAincipal Secretary o Goet, Housing 80 Urban
Daveiapment Departmant, Chill Sectt. Jamma for information of the
Frimciosl Secretany,

Page 7 of 14
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

R L RS S L E (Email:- eoudham pur-jki@nic.in)
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Funds Released for Development of Site
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

ERELEREEY-E, (Email:- eoudham pur-jki@nic.in)

Page 9 of 14

anggr



143

Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

ERELELERE LS (Email:- eoudham pur-jki@nic.in)

2 GPS Map Camera

Udhampur, |,
WaAGJ+66GC, Laray, Udhampur, 182101

X .J!-.-r' -
"

Google ., « 0512 0:47 AM GMT +05:30
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

*EERARRREIES  [Email:- eoudhampur-jlk@nic.in)

Sanifation Drives af Devika River

Pape 11 of 14

am%r



145

Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

*EERARRREIES  [Email:- eoudhampur-jlk@nic.in)

Installation of Iron Mesh at MH Chowk
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

R L RS S L E (Email:- eaudham pur-jlki@nic.in)

Fiver is ofso Bnown -as:|
significance and it
cleanliness and throwing
and it is the lrstduty of
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

R L RS S L E (Email:- eaudham pur-jlki@nic.in)
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Reply Teom JKPCC Udbampur

Status of ebtaining CTO by (i) 07 Hotels as
mentioned in the com plaints:-

Ol of seven hotels 03 hotels are ruaning with ¢ |'f.I
of JKPCC and operational under norms s well
JKPCC has issued final nolices (o 3 hotels amd
therealter also recommended for elosure procecding
vide this olTice letler No-POC U DOV 2023239 dited

04.02.2023 and closure orders shall be issucd shostly
alter approval rom  competent authority. Moreover
closure order has been already issued by JK PCC
one haotel namely Hotel Singh Axis,

(i) 5 Car Washing:-Lepal notices have been 1ssued
e these Cor washing unite and it holders oy
replied with pleading that sewerage network is being
connected by UEED in the town and they have also
approached 1o the concerned depiito conneet their
efllvent sysiem with sewerage network of neurby STP
which is still under prosress, However action shall ke
initiated il they il 1o et thewr elllien S ELL1T
conrected with sewerape network of said 5 [P

(Wi} 3 Hospitals:-0u of these |hree huspitals there ic
une bedded hospital which has mstalled the STP ol
dined necessan
CTOmmhorization of IKPCC w hereas the second one
15 non-bedded  Health  cane cilite  wlhn

hzis
construcled captive seplic tank/soghs

€ P and alsi
PECsenl il 15 noi
vika river. Further e tlard

having authonzation of JKPCC A
discharging sewage nlo de
ane is Amy Command Hospital which duesny CRTIeS
under the jurisdiction ol IKPCC in terms Baomedical
Waste Management Amendments  Rules

whereunder 1he Armed foarces Heglth i
are monitored by Cpg

s
are Fugilitios
. and Dreector Cenerg| Amed
Forces Medicu) MOCeSIDUAFNS) |y Fafheal oo
Health Cye Eslnhlishmuul:a LTHCES) tnder
of the Ministry ol Defence (Mol
the ..Prescribeq Authorip ™

AN

I P s,

B i) STt i thee

. sRmently thwe sqi Arn Hlospital
likely 1o b shifted g anesthier [oesion |.~: (T
Mol and most Probably i i) 1
nver,

=
ar suppla

A W] £ E T N kil
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[1ivi 3 Hanguet Flalls:=Ha PCC has issued Tinal notiees
i all these 3 banguel halls and thercalicr also
recommended Tor closure proceeding vide this allice
P TP T 1T L i e e [0 T S B R
elosure orders shall be issued shortly aller approsal

From commpetent authorily

.11.

T
JEPCT Eilhampre
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Annexure 13

Item No. 07 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 176/2023

Rohit Padha Applicant
Versus

Union Territory of Jammu & Kashmir Respondent

Date of hearing: 17.10.2023

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Mr. Atif Suhrawardy, Adv. for CPCB

ORDER

1. This original application has been registered on the basis of a letter
petition complaining about illegal encroachment and damage being
caused to the natural flow, flora and fauna of the river Devika in District

Udhampur, Jammu & Kashmir.

2. The Tribunal vide order dated 28.04.2023 had constituted a joint
committee which has submitted interim report dated 31.07.2023
containing the following key observations:-

“3.1. Factual Report by the Joint Committee:

The following are the key observations made by the Joint Committee
during the site visit:

a) At Devika Ghat, the Devika River was found to be heavily
contaminated with sludge and silt, leaving minimal space for natural
water purification processes (Photograph 1 of Annexure-4)

b) The Joint Committee observed that all the monitored
nallahs/drains carried municipal solid waste and plastic waste
along with the flowing water, resulting in the deposition of these
wastes into the river, clearly indicating the mismanagement of
Municipal Solid Waste (Photograph 2-4 of Annexure-4)

c) Downstream of Devika River from Devika Ghat, various
construction and solid waste materials were observed to be dumped
along the riverbanks. During the rainy season, these materials may
find their way into the river (Photograph 5-7 of Annexure-4).
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d) The Devika Project comprises of three STPs (4MLD STP, 1.6 MLS
STP and 8 MLD STP). The installation of 4 MLD STP and 1.6 MLD STP
has been completed, and these STPs are currently undergoing
commissioning trial runs in manual mode (Photograph 8 & 9 of
Annexure-4). However, the sludge handling system (Centrifuges for
sludge dewatering) and SCADA System & associated components for
operating the STP in auto mode are yet to be installed in these STP.

e) It was also observed that the flow meters at the STP outlets and
the Online Continuous Effluent Monitoring Systems (OCEMS) for real-
time monitoring of prescribed parameters are yet to be installed.

f) The installation of an 8 MLD STP is still in progress (Photograph 10
of Annexure-4) The automated mode of operation for the STPs,
utilizing a SCADA system, has yet to be implemented. It was
informed by the representative of the UEED that the installation of
STP will be completed by 15th July, 2023.

g) Devika River was surveyed at two locations, both upstream and
downstream of the Dwarika Project, spanning from Gangera Hills to
Nain Su. During the survey, no evidence of any pollution-related
activities was observed at Gangera Hills, which serves as the source
of the Devika River (Photograph 11 of Annexure-4). Similarly, no
polluting activity was noticed at Nain Su, which is located
downstream of the Devika Project (Photograph 12 of Annexure-4)

h) The representatives of project proponent informed that
approximately 60% of the Construction and Demolition (C&D) waste
produced during the execution of the Devika Project has been reused
within the project for refilling purposes and the remaining 40% of the
C&D waste is disposed of, by supplying to private land owners.
During the visit, it was observed that the C&D waste has been
disposed of at five locations by the contactor on the land of private
land owners (Photographs 13-17 of Annexure-4).

i) The representatives from the Municipal Corporation (MC),
Udhampur showcased two municipal solid waste (MSW) disposal
sites during the inspection. One of the sites, situated near the
National Disaster Relief Camp, is a legacy waste site where a
Material Recovery Facility (MRF) is available, and the existing waste
is being processed. According to the MC representative, out of the
total approximately 20,000 metric tons (MT) of legacy waste, around
15,000 MT has already been processed, while the remaining 5,000
MT is still in progress (Photograph 18 of Annexure-4)

j) Regarding the treatment of fresh MSW generated in the city, it was
disclosed that another site has been allocated for the establishment
of an integrated MSW processing facility. However, upon visiting this
site, it was evident that the site is already being utilized without
taking any measures to prevent environmental damage. The
necessary permissions and clearances for site development and
MSW processing have yet to be obtained. The mixed MSW is being
dumped at this site without a retaining wall, and during the rainy
season, the leachate and MSW will flow downhill and into natural
drains, leading to contamination of the river (Photograph 19 & 20 of
Annexure-4). The MC representative mentioned that this site has
been in use for the past six months. Considering a daily MSW
generation of approximately 30 MT per month, it is estimated that
around 5,500 MT of MSW has already been dumped at this site. If
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this issue is not addressed promptly, this site will also become
another legacy waste site in the near future.”

3. The above observations of the joint Committee clearly reveal that
no steps have been taken till now to restrict the discharge of sewage and
municipal solid waste as well as plastic waste which is flowing through
nallas and drains leading to the river. There is gross inaction on the part
of the concerned authorities in preventing the pollution in river Devika, in
violation of Hon’ble Supreme Court in WP(C) No.375/2012 dated

22.02.2017: Paryavaran Surakshav. Union of India.

4. In view of the above report, at this stage, we deem it proper to
implead the following Respondents:-

(i) Chief Secretary, UT of J&K;

(ii)  Principal Secretary, Urban Development, UT of J&K.

(iiij Member Secretary, CPCB;

(iv) Member Secretary, J&K PCC

(v) Commissioner, Municipal Corporation, Udhampur;

(vi)  District Magistrate, District Udhampur; and

5. Let notice be issued to above Respondents by the Registry.

0. Learned Counsel appearing for the CPCB has submitted that the
final report will be filed within one week. Meanwhile, CPCB and State
PCC are directed to take appropriate remedial measures without any
delay in light of the observations which have been made in the interim
report and should further file comprehensive action plan and action

taken report.

7. List the matter on 12.01.2024.

Prakash Shrivastava, CP

72



153

October 17, 2023
Original Application No. 176/2023
JG

Sudhir Agarwal, JM

Dr. A. SenthilVel, EM
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154 Annexure-B

Joint Inspection Report of CPCB and J&K PCC in the matter of O.A. NO,
176 of 2023; Rohit Padha Vs, UT of Jammu & Kashmir & Ors.

1. Background:

In the matter of Original Application Ma. 176 of 2023; Rohit Padha Vs, UT of Jammu &
Kashmir & Ors, the applicant has raised the following issues:

1) Encroachment on the banks of Devika River (Gangera Hills to Nain Su)

if} Dumping of the waste by the Devika Project comprising of three STPs (E MLD. 4 MLD
and 1.6 MLD) into the river.

i) Dumping of domestic and sewerage waste through encroached area by 100 civil Houses, 3
Army Colonies, 7 hotels, 37 shops, 5 Car Washing Stations, 3 hospitals, 3 banquet halls
cte,

i) Mismanagement of Municipal Solid waste by Municipal Corporation including dumping
of the wasie into the nver.

Hon'ble National Green Tribunal vide order dated 28/4/2023 had ohserved and directed as
Tollows:

"I our view, o suhstantial guestion relating fo environment arising due fo
fmplementation  of Scheduled enactment  under NGT Ao, 2000 has
M6 5202 LAN-IIO 172 2 arisen but before taking any further action in the
matter. we find it appropriate to obiain a factual aclion taken report, for the purpose
wheregf, we consfitute a foint Commitiee comprising CPCB, State PCB, District
Magistrate, Udhampur, Irrigation Department of State of Jammu & Kashmir and
Ministry of Jal Shakti, Govermment of India wha shall visis the site, collect relevant
informarion and submit a factual report within three months by e-mail ai judicial-
nglfigov.in prefevably in the form of searchable PDF/ OCR Support PDF and not
in the form of Image PDF

The Joint Committee constituted in the above matter visited the entire stretch of the Devika
River, from Gangera Hills to Nain Su on 6-7 July, 2023, assessed the staus of Sewage
Treatment Plants (STPs) and also included other points mentioned in the NGT Order and
petition filed in the National Green Tribunal, in ifs faci-finding investigation, in compliance of
the orders of Hon'hle National Green Tribunal, The following observations were made by the
Joint Committee during the site visit on 6-7 July, 2023:

»
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At Devika Ghat, the Devika River was found to be heavily contaminated with sludge

and silt, leaving minimal space for natural water purification processes

The Joint Commities observed that all the monitored nallahs/drains carried municipal
solid waste and plastic waste along with the flowing water, resulting in the depasition
of these wastes into the river, clearly indicating the mismanagement of Municipal Solid
Waste.

Dowwnstream ol Devika River from Devika Ghat, various construction and solid waste
materials were observed to be dumped along the riverbanks. During the rainy season,

these materials may find their way into the river.

The Devika Project comprises of three STPs (4MLD STP. 1.6 MLD STP and § MLD
STP). The installation of 4 MLD STP and 1.6 MLD STP has been completed, and these
&TPs are currently undergoing commissioning trial runs in manual mode . However,
the sludge handling system (Centrifuges for sludge dewatering) and SCADA System &
associated components for operating the STP in auto mode are yet to be installed in
these STP.

It was also observed that the flow meters at the STP outlets and the Online Continuous
Effluent Monitoring Systems (QOCEMS) for real-time monitoring of prescribed
parameters are yet to be installed.

The installation of an 8 MLD STP is still in progress, The automated mode of operation
for the STPs, utilizing a SCADA system, has vet to be implemented, It was informed
by the representative of the UEELD that the installation of STP will be completed by 15
July, 2023.

Devika River was surveved at two locations, both upstream and downstream of the
Dwarika Project, spanning from Gangera Hills to Nain Su. During the survey, no
evidence ofany pollution-related activities was chserved at Gangera Hills, which serves
as the source of the Devika River. Similarly, no polluting activity was noticed st Nain
Su, which is located downstream of the Devika Project.

The representatives of project proponent informed that approximately 60% of the
Construction and Demolition (C&D) waste produced during the execution of the

!i Y Fage 20713
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Devika Project has been reused within the project for refilling purposes and the
remaining 40% of the C&D waste is disposed of, by supplying to private land owners.
During the visit, it was observed that the C&D waste has been  disposed of at five
Incations by the contactor on the land of private land owners.

The representatives from the Municipal Corporation (MC), Udhampur showecascd two
municipal solid waste (MS5W) disposal sites during the inspection, One of the sites,
situated near the National Disaster Relief Camp, is 8 legacy waste site where 2 Material
Recovery Facility (MRF) is available, and the existing waste is being processed,
According to the MC representative, out of the total approximately 20,000 metric tons
{MT) of legacy waste, around 15,000 MT has already been processed, while the
remaining 5,000 MT is still in progress.

Regarding the meatment of fresh MSW generated in the city, it was disclosed that
another site has been allocated for the establishment of an integrated M3W processing
facility. However, upon visiting this site, it was evident that the site is already being
utilized without taking any measures to prevent environmental damage. The necessary
permissions and clearances for site development and MSW processing have yet to be
obtained, The mixed MSW is being dumped at this site without a retaining wall, and
during the rainy season, the leachate and MSW will flow downhill and into natural
drains, leading to contamination of the river The MC representative mentioned that
this gite hag been in use for the past six months. Considering a daily MSW generation
of approxumately 30 MT per month, it is estimated that around 5,500 MT of MSW has
already been dumped at this site, If this issue i3 not addressed promptly, this site will

also become another legacy waste site in the near future.

Interim Report of the Joint Committee was filed before the Hon'ble Nationial Green Tribunal
by CPCB on 31/7/2023 (Annexure-A}, wherein, based on the information received by Joint
Commitiee, Action Taken Report (ATR) by various Government Departments in this matter as
an 27/7/2023, was also submitted as follows:

's

Page 3 of 13
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Table: Action taken by various Government Department on various issued related to

the matter as on 27772023,

SN0

Particulars

Action Taken Report as provided by
the comcernéd department, as on
2772023

As per Letter issued by Deputy
Commissioner, Udhampur vide No, 444-

| 46/Admin/RTI dated 22.9.2021, to Chict

Engincer. JEK, UEED, XEN UEED was
directed to identify arcas of encroachments
on the banks of River Devika and conduct a
encroachment  in

survey  to prevent

collaboration with Revenue department and

pul up a proposal,

XEN. UEED was directed to identify sites
where nearby houses are source of pollution

in Devika River.

UEED.

It was informed that the action on the
order issued by Deputy Commissioner
vide No. 444-46/AdminRTT dated
2292021, for identifying arcas of
encroachment was already taken as the
similar order for survey in identifying
arcas of encroachment on the banks of
rivet Devika from the upstream end of |
Ekta Vihar to MH Chowk was issued
earlier also by District Administration
Udhampur vide No. ACRU/SOv2262-
67 dated 24/11/2020 and the
Committee on 24/12/2020 headed by
Tehszildar, Udhampur along with
representatives of MCU, UEED, PMC
and the Executive agency conducted

gite visit of the ares.

Total number of houses (STP wise) in the
catchment of all three STPs ?

Total MNumber of houses (STP wise)
conneciedto be connected to three 5TPs 7

If possible, pls provide drain network for

UEED. As per details provided by
UEED:

Total No. of houses presently available
for sewer system in Zone 1,2 and 3
combined ; 10232

Total Number of houses connected/to

each ST b connected to three STPs: 9032
STP 1 (Zone 135000 (To e
connected )
!'E ¥ Page 4of 13
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STP 2{ Zone 2):2456 (Connected)
STP 3 (Zone 3); 1528 (Connected
Drain Network attached with No, of
houses  dependent on  septage
Management system (00 KLD FSTP) :
1200

Status of completion of work in all three
STPs (Component wise and separately for |
cach STP) ¥

Time lines for completion of remaining
work in all three STPs (scparately for cach
STP) ?

Status of CTO for operation of §TPa ?

UEED

Status of Completion of work :
STF1: Civil: 96% ; E'M: 95%
STP2: Civil: 100%%; E/M: 100%
STP3: Civil: 100% ; E/M: 100%

STP1 & 2: 15" August, 2023

STP3: 25" Sentember, 2023

Applied for CTO. Under process with
J&K PCC,

Action teken by J&K PCC for dumping
C&D Waste along the banks of Devika

River, as observed during the visit.

J&K PCC

Letter No. PCC/RDI/MSW 2 1/4] 35-
37 dated 28/10/2021, to Dircetor,
Urban Local Bodies, Jammuo regarding
implementation of C&D  ‘Wasie
Management Rules, 2016 and CPCH
Guidelines, with reference to
directions of Hon'ble NGT in the
matter of 606 of 201 8.

Letier no. PCC/RDIMSW/21/4330-
35 dated 91172021 issued to Deputy
Commissioner, Udhampur regarding
identification of site for C&D Wastes

?u;(

Page S of 13
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mentioning terms & conditions for

using the proposed site .

| Details of the MSW (Legacy Waste)

processed by MC, Udkampur, during last
SIX months.

Action plan along with Time line for
processing the remaining around 5500 MT
legacy waste lving at site,

MC, Udhampur
Detailz not provided so far

Dietails not provided so far,

Status of abtaining necessary
clearances/permissions  for the proposed
Integrated MSW processing site, where the
dumping of MSW hasg alrcady been started

by MC, Udhatmpur 7

MC, Udhampur
Details not provided =o far,

| Action Plan alomg with time lime for

processing of the 5000 MT MSW dumped
at the proposed site for Integrated MSW

processing site.

MC, Udhampur
Not provided so far.

Action taken by JEK PCC, for dumping
MEW ut proposed site for integrated MSW
processing site without obtaining necessary

PETTISSIONS,

J&K PCC

Letter No. PCC/RDIMSW/21/3563-
71 dated 3171002022, 1w Director,
Lirban Local Bodies, Jammu regarding
obtaining CTE and CTO for the for

solid waste management facilities.

JEKPCC vide No.
JEPCC/RDFMSEW22/2181-85 dated
29/%/2022 issued final notice to
Executive Officer, Municipal
Committee, Udhampur, for “Open

dumping of parbage by Udhampur
Municipality and thercby causing

severe health problems  including air

i Page 6of13
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and land pollution™ giving 7 days time
to  show
Envirommental Compensation  on
“Polluter Pays” Principle and based on
the directions of Hon'ble NGT in the
matters of OA No. 199 of 2014, OA
No. 606 of 2018 and OA No. 247 of |
2017 not be recovered™,

cause as o why

g, Action taken by lrigation and Flood control | 1&FC Department informed that:
Department, for dumping MSW m the | The job of dumping of MEW pertains
river/drains and C&D Waste at the banks of | to MC, Udhampur.

Devika River.
According to 1& FC Department, as far
a5 dumping of C&D waste s
concemed, it s submitted that no
construction activity 15 being camied
out by [&FC department &t the banks
of River Devika,

10, | Action Plan along with time line for | UEED, 1&FC Department
removing sludge and dredging of Devika | UEED: Dredging/Removal of sludge
River at Devika Ghat is not in the scope of project under

execution,

11 Status of oblaiming CTO by 7 Hotels, 5 Car | DO, I.I||:Il_mu1]m_r1 J&K PCC

washing stations, 3 hospitals and 3 banquet
halls and compliance of the conditions of
CTO and Authorization granted o these
Llnit,

Information awaited,

[t was also submitted by the Joint Committee in ils interim report that the following information

was requested by the Joint Committee from various Departments, for finalizing the action aken
report, as directed by Hon"ble NGT:

X
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Table: Information awaited from various Departments, as on 27/7/2023:

' S.No.

‘Concerned hﬂ]ll‘tmﬂl

Information Awaited

i}

MC, Udhampur

i)

i)

)

Action plan along with Time [line for
processing the remaimmg around 5500 MT
legacy waste lving at site.

Stams ol obtaiming necessary
clearances/permissions for the proposed
[ntegrated MSW processing site, where the
dumping of MSW has already been started
by MC, Udhampur ¥

Action Plan along with time line for
removing sludge and dredging of Devika
River at Devika Ghat

Action Plan along with tme line for
precessing of the 3000 MT MSW dumped at
the proposed site for Inteerated MSW

processing site.

i)

J&K PCC

i)

iii)

DO, Udhampur, JI&K PCC 1o confirm, if
CTE and CTO have been obtained by MC,
Udhampur or still operating without CTO, If
operating without clearances/permissions,
action taken by 1&K PCC

DO, Udhampur, J&K PCC 1o meorporate in
the report, the action taken by J&K PCC
after expiry of 7 days” time given to MC,
Udhampur and details of Environmental
Compensation  recovered  from  MC,
Lidhampur.

Status of obtaining CTO by 7 Hotels, 3 Car
washing stations, 3 hospitals and 3 banguet
halls and compliance of the conditions of
CTO and Authorization granted to these

Linit.

Fage Bof 13
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The information regarding status of encroachments and action teken by Distt

Administration/Depariment of Revenues was also awaited.

Hon ble National Green Tnbunal, while considering the Interim Report of the Joint Committee,
directed vide Order dated 17/10/2023 (Annexure-B) that “Meanwhile, CPCB and State PCC
are directed to take appropricie remedial meagsures without any delay in Hght of the
observations which have been made in the inferim repovt and showld further file
comprefiensive action plan and action taken report.™

1. Joint Inspection Report of CPCR and J&K PCC, as on 19/12/2023:

In view of the orders of Hon'ble National Green Tribunal dated 17/10/2023, dirceting CPCB
and State PCC to take appropriate remedial measures without further delay in light of the
cbservations which have been made in the interim report, and in view of the fact that no
information was provided by concemed departments, as requested by the Joint Committee on
various points, a fresh inspection was conducted jointly by CPCB and J&K PCC on 6-7
Decernber, 2023, to verify the current status of varicus points mentioned in the Interim Report
of the Joint Committee, for taking nccessary remedial measures, in compliance of the directions
of Honble NGT.

Further, a request was also made by CPCE to concerned departments vide email dated
1/12/2023. to provide the reguisite information required by the Joint Commitice regarding
status of compliance of various peints mentioned in the Interim Report. In this regard,

e The information on various points from Municipal Council was provided through
Divisional Officer, Udhampur, J&K PCC on 06/12/2023 (Annexure-C)

& The Information from J&K PCC was received on 1271272023 (Annexare-1))

* The Information from Department of Revenue/Thistt, Administration, Udhampur was
received on 191272023 (Annexure-E)

The following are the observations made during Joint Inspection on 6-7 December, 2023 by
the Jeint Team of CPCB & J&K Pollution Control Committee and the status of compliance
af varieus peints mentioned in the Interim Report of the Joint Commitiee, based on the
information received from concerned departments as on 1122023

e

Pege 9 of 13
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Status of Devika Ghat including encroachments (Concerned Depit. :Municipal
Council, Udhampur; Distt. Admn/Department of Revenne)

The solid waste and the plastic waste, which was observed 1o be dumped in Devika
River at Devika Ghat has been removed (Photograph 1 & 2 of Annexure-G).
However, nallahs meeting the Devika River were observed to be still carrving
municipal solid waste and plastic waste ( Photograph 3 of Annexure-G)

No further Dumping of C&D Waster as noted by Joint Commitiee earlier on 6-7 July,
2023, was observed during inspection on 6-7 December, 2023 (Photograph 4 of
Annexure-G). MC, Udhampur hes issued a Public Notice in this regard for preventing
littering and dumping of C& [ waste by residents in the surrounding areas [ Annexure-
F)

The remaoval of sludge and dredging of Devika River at Devika Ghat is yet to done by
MC, Udhampur (Photograph 5 & 6 of Annexure-G). Further, ne Action Plan along
with ume-hne for removing sludge and dredging of Devika River at Devika Ghat has
been provided. As per details received through J&K PCC Member, it is informed by
MC, Udhampur that “due to limited resources and shortage of manpower specially in
field of dredging, it is not possible for Municipal Council Udhampur to carry out sludge
removal and dredging of Devika River at Devika Ghat. However, a letter is also written
to Director Urban Local Bodies vide Nao: - MOLU/2023.24/4458-59 Dated: -30/11/2023
requesting providing of funds for removal and dredging of Devika River at Devika Ghat
or taking up with the matter concerned depaniment either Trrigation & flood Control or
UEED at the Administrative Level in this regard™.

As per list of encroachments provided by Department of Revenue vide letter No.
TUDR/Mhe/2023-24/138 dated 07/122023% addressed to Deputy Commissioner,
Udhampur by Tehsildar Udhampur, there are 73 Nos, encroachments on the banks of
Devika River at Udhampur (Annexwre-E), Tt was informed that “Chief’ Executive
Officer, MC, Udhampur vide Letter No. TUDRThe/2023-24/135-37 dated 06/12/2023
has been requested to verify whether or not  building permission issued to the
encroachers and initiate proceedings to evict the encroachers”™, Action plan on eviction
of these encroachments is yet to be prepared and implemented.

%
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2.1. Status of Devika Project i.e. 3 STPs (Concerned Depit: Urban Environmental
Engineering Department):

2.2.1. 5TP1: 8 MLID {Photograph 7, § and 9 of Annexure-{z):

The ST is under commissioning without obtaining CTO from J&K PCC.
Flow meters not installed.

DCEMSE not installed.

Sludge press/Centrifuge not commissioned.

du L Bd =

211 STP1:4 MLD (Fhotograph 10, 11 and 12 of Annexure-(:):

The 5TP is under commissioning without obtaining CTO from J&K PCC.
OCEMS is mot installed.

Sludge press/Centrifuge is not commissioned

il e

2.1.3. 5TP3; L6 MLD (Photograph 13, 14 and 15 of Annexure-G)

The STP is under commissioning without obtaining CTO from J&K PCC.
2. OCEMS is not installed.
Sludge press/Centrifuge is not commissioned

o

L3.  Status of Management of Municipal Solid Waste (Concerned Deptt: Municipal
Council, Udhampur; J&K PCC):

2.3.1: Status of Processing of Legacy Waste:

1. No action plan along with time line has been provided, For processing the remaining

around 5500 MT legacy waste lying at site at  SUL Udhampur (Phetograph 16 of
Annexure-3)

2, It was informed by MC. Udhampar that “5500 MT which is present at site could not be
processed due to overhead high-tension wire which is a serious safety concern.
However, the site has developed greenery and MC, Udhampur has proposed proper
capping with plantation, which shall be done preferably within a period of six months™

1.3.1, Status of obtaining necessary clearances/permissions for the proposed Integrated

MSW processing site, where the dumping of MSW has already been started by MC,
Udhampur, af Maand.

1. No Clearance/Permission for the site at Village Maand, where the dumping has already
been started, has been obtained till date. The total MSW dumped at this site as on date
15 around 10000 MT, which has now beecome another legacy waste site in Udhampur,

I~

No action plan has been provided, for processing of this 10000 MT MSW, which is
bemng further accumulated day by day. The mixed MSW is being dumped at this site

jif' Page 110f13

84



165

without any aking any measures to prevent environmental damage inclading retaming
wall refaining wall, and during the rainy season, the leachate and MSW will flow
downhill and into natural draing, leading to contamination of the river, as also observed
by the Joint Committee during visit on July 6-7. 2023 (Photograph 16-24 of
Annexure-0:). The condition of the site has deteriorated further, as observed by the
Joint Team of CPCB and JEKPCC during visit on December 6, 2023,

3. Inthis rogard, 1&K PCC has also confirmed on 12/12/2023 that MC, Udhampur is still
operating the site without Obtaming consent from J&K PCC. However, no details have
been provided with regard to action taken by J&PCC for operating without necessary
permissions/Consents. The details of the action taken by J1&K PCC after expiry of 7
days’ time given to MC, Udhampur vide No. JKPCCRDIMSW/222181-85 dated
29092022 and Environmental Compensation recovered from MC, Udhampur, as
required by the Joint Committee, have also not been provided.

2.4. Status of obtaining CTO by 07 Hotels, 05 Car washing stations, 03 hospitals
and 03 bangquet halls and compliance of the conditions of CTO and
Authorization granted to these Units.

As per information provided by J&K PCC on 12/12/2023:

I. Out of seven hotels, 03 hotels are running with CTO of J&KPCC and are operational
under norma, as well, J&K has 13sued final noticez to 03 hotels and thercafter also
recommended for closure proceedings  wvide Office Letter Woo -
PCC/Udh/DOV2023/239 dated 04/12/2023 and closure orders shall be issued shortly
after approval from the Competent Authority. Moreover, closure order has alredy
been issued by J&K PCC to one Hotel namely Hotel Singh Axis.

2. Legal notices have been issued to car washing units and unit holders have replied
pleading that scwerage network is being connected by UEED in the town and they
have also approached to the concerned Depit. To connect their effluent system with
sewerage network of nearby STP, which is still under progress. However, action shall
be initiated if they fail to get their effluent system connecied with the sewerage
network of said STP.

3, Out of three hospitals, there is 01 one bedded hospital, which has installed STP of
required capacity and has also obtained necessary CTOVauthorization of J&KPCC,

F!E Page 12 0f 13
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3. Outof three hospitals, there is 01 one bedded hospital, which has installed STF of
required capacity and has also obtained necessary CTO/uthorization of JERPLL,
whereas second one is non-bedded health care facility, who has constructed captive
septic tank/soakage pit and also having autherization of J&KPCC, At present, it is
not discharging sewage inw devika river, Further, the third one is Army Com rmand
Hospital which doesn't come under the jurisdiction of JMKPCC in terms of
Biomedical Waste Management Amendments Rules 2003, wherewmder, ihe Armed
Forces Health Care Facilities are memitored by CPUB and Divecior CFenaral Armed
Forces medical Services (DGAFMS) in vespect of the Health Care Esiablishments
(HCEs) under the jurisdiction of the Ministry of Defence iMoD} have been motified
ax the “Preseribed Authoriyy " for everall enforeement of the said Rules. " Pertinently,
the said Army Hospital is likely to be shifted ar anotier location Le. near supply modh
and mosi probably, it will not affcet the Devika River.

4. J&K PCC has issused notices to all these 3 banguet halls and thereafier also
recommended  the closure proceedings  wvide this  office  letter  No.
PCC/AUdWINN2023/239 dated (4/12/2023 and closure orders shall be issued shortly
after approval from competent authority.

The above Joint Inspection Report of CPCB and J&K PCC incorporates status of all the points
of Interim Report of the Joint Committee consdituted in the matter, as on 19/12/2023. This
report is being submitted, for consideration of Central Pollution Conirol Board (CPCB) and

J&K Pollution Control Committee (J&K PCC). for taking further remedial action. as directed
by Hon'ble National Green Tribunal vide Order dated 17/10/2023.

i f e
Prrrer ) :
3 ) (Dr. Marender Sharma)

Divisional Officer, Udhampur, J&KPCC Scientist “F*, CPCE, RD, Chandigarh

Dated: December 19, 2023
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ANNEXURE-A  1°7 18

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

Principal Bench, New Delhi
In
Original Application No. 176/2023

Rohit Padha Applicant
s,
Union Territory of Jammu & Kashmir Respondent
Index
E— = e
- Particulars
Mo. MNo.

1. | Interim report of the Joint Committee in com p!lan-EE of Hon'ble NGT order
dated 28.04.2023 in O.A. No. 176/2023, Rohit Padha Vs. Union Territory of
Jammu & Kashmir. _
| Annexure-1: Copy of the Hon'ble NGT Order dated 28.04.2023.

| Annexure-2: Copy of list of members that attended the first meeting dated
06.07.2023.

4. Annexure-3: Copy of Minutes of mea:ting and site visit report of the Joint
Committee.

5. | Annexure-d: Photographs 1-20 taken during inspection.

f 7. Annexure-6: Copy of Letter dated 28.10.2021 issued to Director, Urban Local
Bodies, Jammu regarding implementation of Construction and Demolition
Waste Management Rules 2016, and CPCB guidelines issued thereof.

Udhampur, lammu regarding |dentification of site for C & D Wastes
mentioning terms and conditions for using the proposed site.

a, Annexure-B: Copy of Letter dated 31.10.2022 issued to Director, Urban Local
Bodies, Jammu regarding obtaining CTE and CTO for the solid waste

| management facilities. |

10. T Annexure-9: Copy of Letter dated 29.09.2022 issued final notice to Executive |
Officer, Municipal Committee, Udhampur for “Open dumping of garbage by
| Udhampur Municipality giving 7 days time to show cause notice as to why |
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| ' environmental compensation not recovered.

11. | Annexure-10: Copy of Letter dated 13.07.2023 issued to CPCB regarding reply
to point no, 9.

(P.K. Mishra}

Divisional Head

Water Quality Management Division -
Central Pallution Control Board
Delhi-110032

Date: 31.07.2023
Place: Delhi
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Report of the Joint Committee
OA No. 176 of 2023; Rohit Padha Vs. UT of J&K

Interim Report of Joint Committee constituted under the orders of Hon’ble
NGT in the matter of O.A.No. 176 of 2023: Rohit Padha Vs. UT of Jammu
& Kashmir

1. Background and the Orders of Hon’ble National Green Tribunal:

The matter is related to an application filed before the Hon’ble National Green Tribunal,
wherein, issue of huge illegal encroachment causing damage to the natural flow, flora and fauna
of the river, has been raised. As per applicant, National River Conservation Programme if also
executing a project i.e. Devika Project and the muck is being dumped at the said river. Applicant
tried to contact various authorities from time to time for protection of river but no effective

action has been taken by the authorities concerned.

In the above matter, Hon’ble National Green Tribunal vide order dated 28/4/2023 (Annexure-

1) has observed and directed as follows:

“In our view, a substantial question relating to environment arising due to
implementation of Scheduled enactment under NGT Act, 2010 has
104615/2023/LAW-HO 1/2 2 arisen but before taking any further action in the
matter, we find it appropriate to obtain a factual action taken report, for the purpose
whereof, we constitute a joint Committee comprising CPCB, State PCB, District
Magistrate, Udampur, Irrigation Department of State of Jammu & Kashmir and
Ministry of Jal Shakti, Government of India who shall visit the site, collect relevant
information and submit a factual report within three months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not
in the form of Image PDF.

’

CPCB shall be the nodal agency for coordination and compliance of this order.’

2. Compliance of the orders of Hon’ble National Green Tribunal:
In compliance of the Directions of Hon’ble National Green Tribunal, a joint Committee was
constituted, based on the nominations received from various agencies, comprising of the

following members:

Page 1 of 11
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Report of the Joint Committee
OA No. 176 of 2023; Rohit Padha Vs. UT of J&K

1. Shri Nelapatla Ashok Babu, IRS, Director, National River Conservation Plan (NRCP),
Ministry of Jal Shakti, Government of India

2. District Magistrate, Udhampur, Jammu and Kashmir

3. Nominee of Irrigation Department, Jammu & Kashmir

4. Shri Bader Hussain, AEE, Divisional Officer , Udhampur, J&K Pollution Control
Committee

5. Dr. Narender Sharma, Additional Director, Central Pollution Control Board (CPCB),
Regional Directorate, Chandigarh.

The first meeting of the Joint Committee was held on 06/07/2023 in the meeting room of the
Dak Bungalow, Udhampur. The meeting of the Joint Committee held on 06/07/2023 was
chaired by Shri Nelapatla Ashok Babu, IRS, Director, NRDC, Gol, New Delhi, which was
attended by all the members of the Joint Committee and other officials representing UEED,
Irrigation and Flood Control Department, J&K PCC, and District Administration (Attendance

sheet attached as Annexure- 2).

Shri Joginder Singh Jasrotia, JKAS, ADC, Distt. Udhampur attended the meeting on the behalf
of District Magistrate, Distt. Udhampur. Er. Harpal Singh, XEN attended the meeting as a

representative of Chief Engineer, Irrigation & Flood Control Department, Jammu.

The application filed by the applicant in the matter was examined and it was observed that the

applicant has raised the following key issues in the petition filed in the National Green Tribunal:

e Encroachment on the banks of Devika River (Gangera Hills to Nain Su)

e Dumping of the waste by the Devika Project comprising of three STPs (8 MLD. 4 MLD
and 1.6 MLD) into the river.

e Dumping of domestic and sewerage waste through encroached area by 109 civil
Houses, 3 Army Colonies, 7 hotels, 37 shops, 5 Car Washing Stations, 3 hospitals, 3
banquet halls etc.

e Mismanagement of Municipal Solid waste by Municipal Corporation including

dumping of the waste into the river.

It was decided to include entire stretch of the Devika River, from Gangera Hills to Nain Su, in
the investigation, along with assessing the status of Sewage Treatment Plants (STPs) and
addressing other points mentioned in the NGT Order and petition filed in the National Green

Tribunal.
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Report of the Joint Committee

OA No. 176 of 2023; Rohit Padha Vs. UT of J&K

3. Report of the Joint Committee:

The site visit was conducted by the Joint Committee on 6-7 July, 2023. The Deputy
Commissioner, Shri Sachin Kumar Vaishy, IAS, also accompanied the Joint Committee during
the site visit on 6/7/2023. The officers of UEED and MC, Udhampur were also present during

the site visit.

During the site visit conducted on July 6, 2023, the Joint Committee focused on the following
arcas and points:

1. Devika Ghat and the location where Doodh Ganga Nalla merge with the Devika River.

ii. Upstream and downstream areas of Devika Ghat.

iii. Five out of the total eleven nallahs/drains that meet the Devika River.

iv. Three Sewage Treatment Plants (STPs): STP Zone 1 (8§ MLD); STP Zone 2 (4 MLD) and
STP Zone 3 (1.6 MLD).

The following points were covered by the Joint Committee during the visit to be conducted on
07/07/2023.
1. Inspection of complete stretch of Devika river from Gangera Hills to Nain Su.
ii.  C&D waste site of Devika Project.
1ii.  MSW disposal site of Municipal Corporation, Udhampur

The minutes of the meeting (MoM) and the site visit report of the Joint Committee is attached

as Annexure-3.

3.1. Factual Report by the Joint Committee:
The following are the key observations made by the Joint Committee during the site visit:

a) At Devika Ghat, the Devika River was found to be heavily contaminated with sludge
and silt, leaving minimal space for natural water purification processes (Photograph 1

of Annexure-4)

b) The Joint Committee observed that all the monitored nallahs/drains carried municipal
solid waste and plastic waste along with the flowing water, resulting in the deposition
of these wastes into the river, clearly indicating the mismanagement of Municipal Solid

Waste (Photograph 2-4 of Annexure-4)

Page 3 of 11
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Report of the Joint Committee
OA No. 176 of 2023; Rohit Padha Vs. UT of J&K

c)

d)

g)

h)

Downstream of Devika River from Devika Ghat, various construction and solid waste
materials were observed to be dumped along the riverbanks. During the rainy season,

these materials may find their way into the river (Photograph 5-7 of Annexure-4).

The Devika Project comprises of three STPs (4AMLD STP, 1.6 MLS STP and 8 MLD
STP). The installation of 4 MLD STP and 1.6 MLD STP has been completed, and these
STPs are currently undergoing commissioning trial runs in manual mode (Photograph
8 & 9 of Annexure-4). However, the sludge handling system (Centrifuges for sludge
dewatering) and SCADA System & associated components for operating the STP in

auto mode are yet to be installed in these STP.

It was also observed that the flow meters at the STP outlets and the Online Continuous
Effluent Monitoring Systems (OCEMS) for real-time monitoring of prescribed

parameters are yet to be installed.

The installation of an 8 MLD STP is still in progress (Photograph 10 of Annexure-4)
. The automated mode of operation for the STPs, utilizing a SCADA system, has yet to
be implemented. It was informed by the representative of the UEED that the installation
of STP will be completed by 15 July, 2023.

Devika River was surveyed at two locations, both upstream and downstream of the
Dwarika Project, spanning from Gangera Hills to Nain Su. During the survey, no
evidence of any pollution-related activities was observed at Gangera Hills, which serves
as the source of the Devika River (Photograph 11 of Annexure-4). Similarly, no
polluting activity was noticed at Nain Su, which is located downstream of the Devika

Project (Photograph 12 of Annexure-4)

The representatives of project proponent informed that approximately 60% of the
Construction and Demolition (C&D) waste produced during the execution of the
Devika Project has been reused within the project for refilling purposes and the
remaining 40% of the C&D waste is disposed of, by supplying to private land owners.
During the visit, it was observed that the C&D waste has been disposed of at five
locations by the contactor on the land of private land owners (Photographs 13-17 of

Annexure-4).
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Report of the Joint Committee
OA No. 176 of 2023; Rohit Padha Vs. UT of J&K

i)

3

The representatives from the Municipal Corporation (MC), Udhampur showcased two
municipal solid waste (MSW) disposal sites during the inspection. One of the sites,
situated near the National Disaster Relief Camp, is a legacy waste site where a Material
Recovery Facility (MRF) is available, and the existing waste is being processed.
According to the MC representative, out of the total approximately 20,000 metric tons
(MT) of legacy waste, around 15,000 MT has already been processed, while the
remaining 5,000 MT is still in progress (Photograph 18 of Annexure-4)

Regarding the treatment of fresh MSW generated in the city, it was disclosed that
another site has been allocated for the establishment of an integrated MSW processing
facility. However, upon visiting this site, it was evident that the site is already being
utilized without taking any measures to prevent environmental damage. The necessary
permissions and clearances for site development and MSW processing have yet to be
obtained. The mixed MSW is being dumped at this site without a retaining wall, and
during the rainy season, the leachate and MSW will flow downhill and into natural
drains, leading to contamination of the river (Photograph 19 & 20 of Annexure-4).
The MC representative mentioned that this site has been in use for the past six months.
Considering a daily MSW generation of approximately 30 MT per month, it is estimated
that around 5,500 MT of MSW has already been dumped at this site. If this issue is not
addressed promptly, this site will also become another legacy waste site in the near

future.
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Report of the Joint Committee
OA No. 176 of 2023; Rohit Padha Vs. UT of J&K

3.2. Report on the Action Taken by various Government Departments:

The Joint Committee requested the relevant information from the concerned department as per

following list (Table -1) to prepare action taken report, as directed by Hon’ble National Green

Tribunal.

Table-1. Details/Information required from various departments in the NGT matter of
O.A. NO. 176 of 2023; Rohit Padha Vs. UT of Jammu & Kashmir

S.No

Details/Information Required

Concerned
Department

As per Letter issued by Deputy Commissioner, Udhampur vide No.
444-46/Admin/RTI dated 22.9.2021, to Chief Engineer, J&K,
UEED, XEN UEED was directed to identify areas of encroachments
on the banks of River Devika and conduct a survey to prevent
encroachment in collaboration with Revenue department and put up
a proposal. The Action Taken Report in this regard is required
from UEED and Revenue Department.

XEN, UEED was directed to identify sites where nearby houses are
source of pollution in Devika River. The Action Taken Report
(ATR) in this regard, is required.

Revenue and
UEED.

Total number of houses (STP wise) in the catchment of all three
STPs ?

Total Number of houses (STP wise) connected/to be connected to
three STPs ?

If possible, pls provide drain network for each STP.

UEED

Status of completion of work in all three STPs (Component wise and
separately for each STP) ?

Time lines for completion of remaining work in all three STPs
(separately for each STP) ?

Status of CTO for operation of STPs ?

UEED

Action taken by J&K PCC for dumping C&D Waste along the banks
of Devika River, as observed during the visit.

J&K PCC

Details of the MSW (Legacy Waste) processed by MC, Udhampur,
during last six months.

Action plan along with Time line for processing the remaining
around 5500 MT legacy waste lying at site.

MC,
Udhampur
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Report of the Joint Committee
OA No. 176 of 2023; Rohit Padha Vs. UT of J&K

Status of obtaining necessary clearances/permissions for the
proposed Integrated MSW processing site, where the dumping of
MSW has already been started by MC, Udhampur ?

MC,
Udhampur

Action Plan along with time line for processing of the 5000 MT
MSW dumped at the proposed site for Integrated MSW processing
site.

MC,
Udhampur

Action taken by J&K PCC, for dumping MSW at proposed site for
integrated MSW processing site without obtaining necessary
permissions.

J&K PCC

Action taken by Irrigation and Flood control Department, for
dumping MSW in the river/drains and C&D Waste at the banks of

I&FC
Department

Devika River.

10.

Action Plan along with time line for removing sludge and dredging

of Devika River at Devika Ghat

UEED,
I&FC
Department

11

Status of obtaining CTO by 7 Hotels, 5 Car washing stations, 3
hospitals and 3 banquet halls and compliance of the conditions of
CTO and Authorization granted to these Unit.

DO,
Udhampur,
J&K PCC.

ADC, Udhampur was requested to issue a letter to all the concerned departments, for providing

the information to the Joint Committee latest by 18" July, 2023. Based on the information

received by Joint Committee on the above points as on , the following is the report on the

Action taken by various Government Departments in this matter (Table 2):

Table 2: Action taken by various Government Department on various issued related to

the matter.
S.No | Particulars Action Taken Report as provided by
the concerned department.
1. As per Letter issued by Deputy | UEED. The action taken report as

Commissioner, Udhampur vide No. 444-
46/Admin/RTI dated 22.9.2021, to Chief
Engineer, J&K, UEED, XEN UEED was
directed to identify areas of encroachments
on the banks of River Devika and conduct a
survey to prevent encroachment in
collaboration with Revenue department and
put up a proposal.

XEN, UEED was directed to identify sites
where nearby houses are source of pollution
in Devika River.

provided by UEED is attached as
Annexure-5.

It was informed that the action on the
order issued by Deputy Commissioner
vide No. 444-46/Admin/RTI dated
22.9.2021, for identifying areas of
encroachment was already taken as the
similar order for survey in identifying
areas of encroachment on the banks of
river Devika from the upstream end of
Ekta Vihar to MH Chowk was issued
earlier also by District Administration
Udhampur vide No. ACRU/SO/2262-
67 dated 24/11/2020 and the
Committee on 24/12/2020 headed by
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Report of the Joint Committee
OA No. 176 of 2023; Rohit Padha Vs. UT of J&K

Tehsildar, Udhampur along with
representatives of MCU, UEED, PMC
and the Executive agency conducted
site visit of the area (Details provided
in Annexure-5).

Total number of houses (STP wise) in the
catchment of all three STPs ?

Total Number of houses (STP wise)
connected/to be connected to three STPs ?

If possible, pls provide drain network for
each STP.

UEED. As per details provided by
UEED:

Total No. of houses presently available for
sewer system in Zone 1,2 and 3 combined
: 10232

Total Number of houses connected/to be
connected to three STPs: 9032

STP 1 (Zone 1):5000 (To be connected)
STP 2( Zone 2):2456 (Connected)

STP 3 (Zone 3): 1528 (Connected

Drain Network attached with Annexure-5
No. of houses dependent on septage

Management system (60 KLD FSTP) :
1200

Status of completion of work in all three
STPs (Component wise and separately for
each STP) ?

Time lines for completion of remaining
work in all three STPs (separately for each
STP) ?

Status of CTO for operation of STPs ?

UEED

Status of Completion of work (Details
provided in Annexure-5):

STP1: Civil: 96% ; E/M: 95%

STP2: Civil: 100%; E/M: 100%
STP3: Civil: 100% ; E/M: 100%

STP 1 & 2: 15" August, 2023

STP3: 25" September, 2023

Applied for CTO. Under process with
J&K PCC.

Action taken by J&K PCC for dumping
C&D Waste along the banks of Devika
River, as observed during the visit.

J&K PCC

Letter No. PCC/RDI/MSW/21/4135-37
dated 28/10/2021, to Director, Urban
Local Bodies, Jammu regarding
implementation of C&D  Waste
Management Rules, 2016 and CPCB
Guidelines (Annexure-6), with reference
to directions of Hon’ble NGT in the matter
of 606 of 2018.

Letter no. PCC/RDJ/MSW/21/4330-35
dated 9/11/2021 issued to Deputy
Page 8 of 11
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OA No. 176 of 2023; Rohit Padha Vs. UT of J&K

Commissioner, Udhampur regarding
identification of site for C&D Wastes
mentioning terms & conditions for using
the proposed site (Annexure-7).

Details of the MSW (Legacy Waste)
processed by MC, Udhampur, during last
six months.

Action plan along with Time line for
processing the remaining around 5500 MT
legacy waste lying at site.

MC, Udhampur

Details not provided so far.

Details not provided so far.

Status of obtaining necessary
clearances/permissions for the proposed
Integrated MSW processing site, where the
dumping of MSW has already been started
by MC, Udhampur ?

MC, Udhampur

Details not provided so far.

Action Plan along with time line for
processing of the 5000 MT MSW dumped
at the proposed site for Integrated MSW
processing site.

MC, Udhampur
Not provided so far.

Action taken by J&K PCC, for dumping
MSW at proposed site for integrated MSW
processing site without obtaining necessary
permissions.

J&K PCC

Letter No. PCC/RDJ/MSW/21/3563-77
dated 31/10/2022, to Director, Urban
Local Bodies, Jammu regarding obtaining
CTE and CTO for the for solid waste
management facilities (Annexure-8).

J&KPCC vide No.
JKPCC/RDJ/MSW/22/2181-85 dated
29/9/2022 issued final notice to Executive
Officer, Municipal Committee,
Udhampur, for “Open dumping of garbage
by Udhampur Municipality and thereby
causing severe health problems including
air and land pollution” giving 7 days time
to show cause as to why Environmental
Compensation on  “Polluter  Pays’
Principle and based on the directions of
Hon’ble NGT in the matters of OA No.
199 0f 2014, OA No. 606 of 2018 and OA
No. 247 of 2017 not be recovered
(Annexure-9)

Action taken by Irrigation and Flood control
Department, for dumping MSW in the
river/drains and C&D Waste at the banks of
Devika River.

I&FC Department (Annexure-10)

The job of dumping of MSW pertains
to MC, Udhampur.

According to [& FC Department, as far
as dumping of C&D waste is

concerned, it is submitted that no
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construction activity is being carried
out by I&FC department at the banks
of River Devika.

10. | Action Plan along with time line for | UEED, I&FC Department
rethoving slgdge and dredging of Devika UEED: Dredging/Removal of sludge
River at Devika Ghat . . .
is not in the scope of project under
execution (Annexure-5)
11 Status of obtaining CTO by 7 Hotels, 5 Car | DO, Udhampur, J&K PCC.

washing stations, 3 hospitals and 3 banquet
halls and compliance of the conditions of
CTO and Authorization granted to these
Unit.

Following the site visit, a meeting was conducted with the complainant/applicant on

07/07/2023 to inquire if there were any additional issues or information they wanted to present

to the Joint Committee. The applicant stated that they would be sharing further details in

addition to what had already been submitted to the Hon'ble National Green Tribunal (NGT)
through the Departmental Officer (DO), J&K Pollution Control Committee (PCC), Udhampur,

for the consideration of the Joint Committee. The points related to environmental issues shared

by the applicant to DO, Udhampur, J&K PCC are covered in the report.

The following information requested by the Joint Committee is awaited from various

Departments, for finalizing the action taken report, as directed by Hon’ble NGT:

Table 3: Information awaited from various Departments.

S.No.

Concerned Department

Information Awaited

I.

Revenue and UEED
Udhampur

UEED and Revenue to clarify and
incorporate in the report, if the
structures/constructions observed by the
Committee headed by Tehsildar (Annexure
5) are legal structures or encroachments, as

alleged by the applicant.

MC, Udhampur

Action plan along with Time line for
processing the remaining around 5500 MT
legacy waste lying at site.

Status of obtaining necessary
clearances/permissions for the proposed
Integrated MSW processing site, where the
dumping of MSW has already been started
by MC, Udhampur ?

Page 10 of 11

29

96



179

Jubd Capmmieive
"’”;:.f '|':::r :"m: [Bihid Fadlin ¥, ATF of JAK 3 O

e e i

|

i} Action Plan along wilh tlirm: J_inr.: for
removing studge and dredging of Devika
River al Devika Ghal

W) Action Plan along with time line for
processing of the 5000 MT MSW dllmftl::l]
gl the proposcd site for Integrated MSW
processing gl

iii} |
J&K PCC il 0O, Udhampur, J&K PCC 1o conflirm, il

CTE and CTO have been oblained by M,
Udhampur or still operating without 'I:T'D ir
aperating without clearances/permissions,

action taken by J&K PCC

i) DO, Udhampur, J&K PCC to incorporate in
the report, the action taken by J&K PCC
after expiry of 7 days’ time given to MC,
Udhampur - and details of Environmental
Compensation  recovered  from  MC.
Udhampur.

iii}  Status of cbtaining CTO by 7 Hotels, 5 Car
washing stations, 3 hospitals and 3 banquet
halls and compliance of the conditions of
CTO and Authorization pranted to these
Unit.

The above interim report of the Joint Committee is being submitted by the Joint Committee,
before the Hon'ble National Green Tribunal, for consideration with a request for extension of
time line upto August 12, 2023, 1o file the final report . The Joint Comminee shall abide by
the further orders of Hon'ble National Green Tribunal, in this matter,

f ,E -
Ba ussain, J&KF Er. Harpdl Singh, I&FC  Dr. Narender Sharma, CPCR
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July 27, 2023
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Annexure -1

Item No. 04 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 176/2023

Rohit Padha Applicant
Versus

Union Territory of Jammu & Kashmir Respondent
Date of hearing: 28.04.2023

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Application is registered based on a complaint received by post/e-mail

ORDER

1. This original application under Section 14 and 15 of National Green
Tribunal Act, 2010 (hereinafter referred to as NGT Act, 2010°) has been
registered on a letter petition dated 02.10.2022 sent by Rohit Padha, 87/7,

Dhar-Road, Shaktinagar, Garrian Talab, Udhampur.

2. The issue raised is that there is a river Devika in District Udampur,
UT of Jammu & Kashmir. On the bank of said river there is a huge illegal
encroachment causing damage to the natural flow, flora and fauna of the
river. Further, National River Conservation Programme is also executing a
project i.e. Devika Project and the muck is also being dumped at the said
river. Applicant tried to contact various authorities from time to time for
protection of river but no effective action has been taken by the authorities

concerned.

3. In our view, a substantial question relating to environment arising

due to implementation of Scheduled enactment under NGT Act, 2010 has

100
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arisen but before taking any further action in the matter, we find it
appropriate to obtain a factual action taken report, for the purpose
whereof, we constitute a joint Committee comprising CPCB, State PCB,
District Magistrate, Udampur, Irrigation Department of State of Jammu &
Kashmir and Ministry of Jal Shakti, Government of India who shall visit
the site, collect relevant information and submit a factual report within
three months by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/ OCR Support PDF and not in the form of Image PDF.

4. CPCB shall be the nodal agency for coordination and compliance of

this order.

5. List for further consideration on 01.08.2023.

6. A copy of this order be forwarded to CPCB, State PCB, District
Magistrate, Udampur, Irrigation Department of State of Jammu & Kashmir
and Ministry of Jal Shakti, Government of India by e-mail for compliance.

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

April 28, 2023
Original Application No. 176/2023
SN
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Annexure-3
183

MOM & Site Visit Report 3 4
OA No. 176 of 2023; Rohit Padha Vs. UT of J&K

Minutes of meeting (MoU) held on 06/07/2023 and Report of the Site Visit
conducted by Joint Committee on 6-7 July, 2023 by the Joint Committee
constituted under the orders of Hon’ble NGT in the matter of O.A.No. 176
of 2023: Rohit Padha Vs. UT of Jammu & Kashmir

1. Background:

In the matter of O.A. No. 176 of 2023: Rohit Padha Vs. UT of Jammu & Kashmir, Hon’ble
National Green Tribunal vide order dated 28/4/2023 has observed and directed as follows:

“In our view, a substantial question relating to environment arising due to implementation of
Scheduled enactment under NGT Act, 2010 has 104615/2023/LAW-HO 1/2 2 arisen but before
taking any further action in the matter, we find it appropriate to obtain a factual action taken
report, for the purpose whereof, we constitute a joint Committee comprising CPCB, State PCB,
District Magistrate, Udampur, Irrigation Department of State of Jammu & Kashmir and
Ministry of Jal Shakti, Government of India who shall visit the site, collect relevant information
and submit a factual report within three months by e-mail at judicial-ngt@gov.in preferably in
the form of searchable PDF/ OCR Support PDF and not in the form of Image PDF.

CPCB shall be the nodal agency for coordination and compliance of this order.”
Accordingly, in compliance of the Directions of Hon’ble National Green Tribunal, a joint
Committee was constituted, based on the nominations received from various agencies,

comprising of the following members:

1. Shri Nelapatla Ashok Babu, IRS, Director, National River Conservation Plan (NRCP),
Ministry of Jal Shakti, Government of India

2. District Magistrate, Udhampur, Jammu and Kashmir

3. Nominee of Irrigation Department, Jammu & Kashmir

4. Shri Bader Hussain, AEE, Divisional Officer , Udhampur, J&K Pollution Control

Committee
5. Dr. Narender Sharma, Additional Director, Central Pollution Control Board (CPCB),

Regional Directorate, Chandigarh.
The first meeting of the Joint Committee was held on 06/07/2023 in the meeting room of the

Dak Bungalow, Udhampur.

Page 1 of 6
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MOM & Site Visit Report
OA No. 176 of 2023; Rohit Padha Vs. UT of J&K

2. Minutes of the meeting (MoM) held on 06/07/2023:

The meeting of the Joint Committee held on 06/07/2023 was chaired by Shri Nelapatla Ashok
Babu, IRS, Director, NRDC, Gol, New Delhi, which was attended by all the members of the
Joint Committee and other officials representing UEED, Irrigation and Flood Control

Department, J&K PCC, and District Administration (Attendance sheet attached as Annexure-

1).

Shri Joginder Singh Jasrotia, JKAS, ADC, Distt. Udhampur attended the meeting on the behalf
of District Magistrate, Distt. Udhampur.

Er. Harpal Singh, XEN attended the meeting as a representative of Chief Engineer, Irrigation
& Flood Control Department, Jammu.

After a short introduction of the attendees, Dr. Narender Sharma, with the Chair's approval,
proceeded to provide the participants with a comprehensive overview of the subject matter.
Additionally, the meeting also included a discussion on the extent and focus of the Joint

Committee's responsibilities and tasks.

It was observed that the applicant has raised the following key issues in the petition filed in the

National Green Tribunal:

e Encroachment on the banks of Devika River (Gangera Hills to Nain Su)

e Dumping of the waste by the Devika Project comprising of three STPs (8§ MLD. 4 MLD
and 1.6 MLD) into the river.

e Dumping of domestic and sewerage waste through encroached area by 109 civil
Houses, 3 Army Colonies, 7 hotels, 37 shops, 5 Car Washing Stations, 3 hospitals, 3
banquet halls etc.

e Mismanagement of Municipal Solid waste by Municipal Corporation including

dumping of the waste into the river.

Shri Nelapatla Ashok Babu insisted that the entire stretch of the Devika River, from Gangera
Hills to Nain Su, should be included in the investigation, along with assessing the status of
Sewage Treatment Plants (STPs) and addressing other points mentioned in the NGT Order and

petition filed in the National Green Tribunal.

Page 2 of 6
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MOM & Site Visit Report
OA No. 176 of 2023; Rohit Padha Vs. UT of J&K

It was agreed that following the site visit, the CPCB Member would compile a comprehensive
list of necessary documents required from various departments to conclude the matter. This list
would be issued to the respective departments through the District Magistrate/Additional
District Magistrate of Udhampur District, for obtaining the required information and

documents within a specified time frame.

Furthermore, it was agreed upon that a draft report comprising of both “Factual Report” and
the “Action Taken Report” (ATR) would be prepared and circulated to all members of the Joint
Committee no later than July 18, 2023, for seeking comments from the committee members,
allowing for the finalization of the report by July 23, 2023. The nodal agency (CPCB), would
then submit the report to the Hon'ble National Green Tribunal after obtaining approval of the

Competent Authority.

Additionally, it was unanimously decided that the Joint Committee would conduct a site visit
immediately following the ongoing meeting. The site visit would extend to the following day,
July 7, 2023, to ensure a comprehensive examination of all the relevant points raised in the

present matter.

The meeting ended with the vote of thanks to the Chair.

Page 3 of 6
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MOM & Site Visit Report 3 ?
OA No. 176 of 2023; Rohit Padha Vs. UT of J&K

3. Report of Site Visit:
06/07/2023:

The Deputy Commissioner, Shri Sachin Kumar Vaishy, IAS, also accompanied the Joint
Committee during the site visit.

During the site visit conducted on July 6, 2023, the Joint Committee focused on the following
areas and points:

i. Devika Ghat and the location where Doodh Ganga Nalla merge with the Devika River.

ii. Upstream and downstream areas of Devika Ghat.

iii. Five out of the total eleven nallahs/drains that meet the Devika River.

iv. Three Sewage Treatment Plants (STPs): STP Zone 1 (8§ MLD); STP Zone 2 (4 MLD) and
STP Zone 3 (1.6 MLD).

The following are the key observations made by the Joint Committee during the site visit:

i. At Devika Ghat, the Devika River was found to be heavily contaminated with sludge,

leaving minimal space for natural water purification processes.

ii.  The Joint Committee observed that all the monitored nallahs/drains carried municipal
solid waste and plastic waste along with the flowing water, resulting in the deposition

of these wastes into the river.

iii.  Downstream of Devika River from Devika Ghat, various construction and solid waste
materials were observed to be dumped along the riverbanks. During the rainy season,

these materials may find their way into the river.

iv.  The installation of a 4 MLD STP and a 1.6 MLD STP has been completed, and these
STPs are currently undergoing commissioning trial runs in manual mode. However, the
installation of an 8 MLD STP is still in progress. The automated mode of operation for

the STPs, utilizing a SCADA system, has yet to be implemented.

v. It was noted that the flow meters installed at both the 4 MLD and 1.6 MLD STPs are
inaccessible. Furthermore, the flow meters at the STP outlets and the Online Continuous
Effluent Monitoring Systems (OCEMS) for real-time monitoring of prescribed
parameters are yet to be installed. The installation of centrifuges for sludge dewatering

in the STPs is also pending.

Page 4 of 6
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MOM & Site Visit Report
OA No. 176 of 2023; Rohit Padha Vs. UT of J&K

The following points will be covered by the Joint Committee during the visit to be conducted

on 07/07/2023.

L.
1i.

1il.

Inspection of complete stretch of Devika river from Gangera Hills to Nain Su.
C&D waste site of Devika Project.
MSW disposal site of Municipal Corporation, Udhampur

07/07/2023:

The following are the observations made by the Joint Committee during site visit on
07/07/2023:

1.

1il.

Devika River was surveyed at two locations, both upstream and downstream of the
Dwarika Project, spanning from Gangera Hills to Nain Su. During the survey, no
evidence of any pollution-related activities was observed at Gangera Hills, which serves
as the source of the Devika River. Similarly, no polluting activity was noticed at Nain

Su, which is located downstream of the Devika Project.

While inspecting the Sewage Treatment Plants (STPs) on 06/07/2023, the
representatives of  project proponent informed that approximately 60% of the
Construction and Demolition (C&D) waste produced during the execution of the
Devika Project has been effectively reused within the project for refilling purposes and
the remaining 40% of the C&D waste is disposed of, by supplying to private land
owners. During the visit, it was observed that the C&D waste has been disposed of at
five locations by the contactor on the land of private land owners. To ascertain whether
the disposal of C&D waste complies with the project proposal approved by the

Government, further information is being requested from the project proponent.

The representatives from the Municipal Corporation (MC), Udhampur showcased two
municipal solid waste (MSW) disposal sites during the inspection. One of the sites,
situated near the National Disaster Relief Camp, is a legacy waste site where a Material
Recovery Facility (MRF) is available, and the existing waste is being processed.
According to the MC representative, out of the total approximately 20,000 metric tons
(MT) of legacy waste, around 15,000 MT has already been processed, while the

remaining 5,000 MT is still in progress.

Page 5 of 6
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utilized witloyg tking any measures 1o Prevent environmental damage. The necessary

permissions and clearances for site development
obtained. The mixed MSW

and MSW processing have yet 1 he
15 being dumped at this site without a retaming wall, and
during the Fainy season, the leachate and MSW will flow downhill and into natural
drains, leading to contamination of the river, The MC representative mentioned that this
site has been in use for the past six months. Considering a daily MSW generation of
approximately 30 MT per month, it is estimated that around 5,500 MT of MSW has
already been dumped at this site. If this issue is not addressed promptly, this site wil
also become another legacy waste site in the near future,

Further details have been requested from the MC representative in Udhampur to assess

compliance with various provisions of the MSW waste rules at both sites.

The Joint Committee has taken geo-tagged phetographs of all the relevant poinis and locations
visited during the site visit, These photographs will be incorporated into the report, providing

& comprehensive analysis,

Following the site visit, a meeting was conducted with the complainant/applicant on
07/07/2023 1o inquire if there were any additional issues or information they wanted to present
to the Joint Committee. The applicant stated that they would be sharing further details in
addition to what had already been submitted to the Hon'ble National Green Tribunal (NGT)
through the Departmental Officer (DO), J&K Pollution Control Committec (PCC), Udhampur,

for the consideration of the Joint Committee,

l}
E% = Q‘tfﬂ‘ﬂ g
'__Enr! i H u};ﬁﬁ:ﬁ KpPoe Er Harped Singh, L&FC D Narender Sharma, CPCH

Joginder EI&IF:@H JIKAS, MNelupntin Astiok Babil, IS, Mols
ADC

108



189 40

Annexure-4

7601 2023
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WAGI+6 G Laeray, Ldhampur

Photograph 1: Devika River contaminated with Sludge and Silt at Devika Ghat
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Photograph 2-4: Dumping of MSW and Plastic waste in River and drains
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Photograph 5-7: Dumping of C&D wastes on the banks of Devika River downstream of
Devika Ghat
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Photograph 11: Devika River at Gangera Hill which serves as source of its water
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Potograph 12: Devika River at Nain Su downsteam of Devika Project
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Photograph 18: MRF Facility at Legacy waste site

obtaining clearances/permissions
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Photograph 20: Dumping of fresh MSW waste at proposed integrated processing site without
obtaining clearances/permissions
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7/24/23, 3:54 PM Email: Re: NGT Matter of OA No 1fg ?23 Rohit Padha Versus Union Territory of Jammu & Kashmir

Annexure 5 in:sent 48

Close Reply Reply to All Forward Archive Delete Spam Actions

. ] Re: NGT Matter of OA No 176 of 2023 Rohit Padha Versus Union Territory of Jammu 8

From: (eesdwestjammu@gmail.com)

To: | Narender Sharma

No. of houses presently available for sewer system in Zone 1,2 and 3 combined : 10232

No of houses to be connected with sewer line upto STP 19032
No. of houses dependent on septage Management system (60 KLD FSTP) : 1200
-With regards

Er. Vijay Singh Manhas

Executive Engineer

Sewerage & Drainage Division (West)
Jammu.

https://femail.gov.in/#2 51/29
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Details/Information required from various departments in the NGT ‘
matter of 0.A. NO, 176 of 2023; Rohit Padha Vs. UT of Jammu & Kashmir

—

S.Mo

Details/Information Required

Action Taken by UEED =

As per Letter issued by Deputy
Commissioner, Udhampur vide Nao.
444-46/Admin/RTI dated 22.9.2021,
to Chief Engineer, J&K, UEED, XEN
UEED was directed to identify areas
of encroachments on the banks of
River Devika and conduct a survey
to prevent encroachment in
collaboration with Revenue
department and put up a proposal.
The Action Taken Report in this
regard is required from UEED
and Revenue Department.

XEN, UEED was directed to identify
sites where nearby houses are
source of pollution in Devika River.
The Action Taken Report (ATR)
in this regard is required,

The action on the order issued by Deputy
commissioner Udhampur vide No. d%#-l_if
Admin/RTI dated 22.9.2021, for identifying
areas of encroachment was already taken as
the similar order for survey in identifying areas
of encroachment on the banks of River Devika
from the upstream end of Ekta vihar to MH
chowk was issued earlier also by District
Administration Udhampur vide no: ACRU/SQ/
2262-67 dated: 24.11.2020 and the committee
on 24.12.2020 headed by Tehslidar Udhampur
along with representatives of MCU, UEED, PMC
and Executing agency conducted site visit of
the areas where the executing agency has
shown his inability to lay sewer network due to
resentment of public at some spots. (List of
structures on Devika bank with layout plan
attached for reference)

The revenue officer after ascertaining the status
with regard to ownership of the land discussed
with few bullding owners whose houses were
constructed on the bank of River Devika. All the |
occupants were requested for allowing a

corridor from within their premises to lay the |
sewer network with the assurance that the
minimum damage to their structure if so caused
shall be restored by the executing agency.
None of the occupants raised any objection and
accepted to allow for execution of work,
(Minutes of Committee report attached)
Further the present status of the work is that
95% House hold connections of residential/
commercial houses constructed on the banks of
River Devika from Ekta vihar to MH chowk have
been connected with sewer network and the
liquid waste coming out from these houses is
flowing in the piped sewers to STP and work of
house connections for balance 5% is in ,
progress, thus Devika River on this stretch shall
be completely free from liquid waste,
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2
Total number of houses (STP wise) | Total No. of Houses proposed to be connected
In the catchment of all three STPs ? | with 3 STP= 9032
Total Number of houses (STF wise) | STP-1: 5000 No's STP-Z: 2473 No's
connected/to be connected to three | STP-3: 1559 No's Total (3STP's) : 9032 No's
STPs? Mo. of Houses connected/to be connacted:
If possible, pls provide drain network | STP-1/zone-1: 5000 (To be connected)
for each STP. STP-2/zone-2: 2456 (connected)
: STP-3/zone-3: 1528 (connected)
Status of completion of work in all | Status of completion of work:
three STPs (Component wise and STP-1: Civil works:96% & E/M works: 95%
separately for each STP)? STP-2: Civil works: 100% & E/M works: 100%
Time lines for completion of STP-3: Civil works:100% B E/M works: 100%
remaining work in all three STPs STP 2&3 have been put on Trial Bun subject to
(separately for each STP) ? few Punch items i.e. Installation of Centrifuge
Status of CTO for cperation of STPs? | System & SCADA/online monitoring system wef
1% May & 1% June-23 respectively
Time lines for completion of balance work:
STP-1 : Proposed to be put on Trial Run by
10/12 ™ Aug 23 with minimum 1500 HHC and
the balance HHC by 25" Sept 23
STP-2 &3 :Installation of Centrifuge System &
SCADA & online monitoring system shall be
completed by 15% Aug 23
Status of CTO for operation of STPs: under
process with JKPCC
10

Action Flan along with time line for
removing sludge and dredging of
Devika River at Devika Ghat

Dredging /Removing of sludge Is not in the
scope of the project under execution,

s

Exe

Sewerage & {Wast)

)
Fiv.
JAMMU
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No: Devika/Udhampur/52 5 1
Dated 28/12/2020

-8 )

ALPS - PU
Sy cle g

Name of the Project: Pollution abatement of river Devika and river Tawi at Udhampur

town under NRCP Gowt. Of India :
Subject: Removal of Encroachment along river Devika for the construction of

aforementioned work
**Minutes Of Joint Visit***

In pursuance to instructions from Deputy Commissioner Udhampur, vide his office letter no.
ACRUISQ/2262-67 dated 24/11/2020 issued by Assistant Commissioner(Rev) Udhampur, a
joint visit by Revenue Authorities headed by Tehsildar Udhampur, Khalaf-Warzi officer fr_om
Municipal Council Udhampur, UEED Officers and executing agency of the sewage project

(BGCC's) Senior Project Manager was conducted on 24/12/2020.

To begin with all the team members assembled at upstream end of proposed sewerage network
at Ekta Vihar site and were explained about all the features of the project and various
impediments/encroachments coming across the proposed layout along the left and right banks
of river Devika. The revenue officer after ascertaining the status with regard to ownership of the
land discussed with the following occupants of three buildings constructed on river banks

1. Raju Devi R/O Housing Phase Il near Bridge Ph: 9086336405

2. Babu Ram Kotwal R/O Ekta Vihar (Rehmti) Ward no 19 Ph: 7006441102

3. Rajinder Kumar (R.K Traders) R/O Housing Phase Il near Bridge

All the occupants were requested for allowing a corridor from within their premises to lay the
sewage network with the assurance that minimum damage to their structures if so caused shall
be restored by the executing agency. None of the occupants raised any objection and accepted
to allow for execution of work.

This being a short visit due to pre-occupation of revenue authorities concluded with assurance
from Tehsildar, Udhampur with staff and Khalaf-Warzi officer M.C Udhampur that this derive
against encroachment shall continue unabatedly for successful achievement of the corridor for
the network throughout the length of river Devika upto M.H chowck on both the sides and thus
all the visiting members unanimously and responsibly decided that the executing agency BGCC
shall immediately mobilize all the resources for starting the execution of sewage network from
upstream end at Ekta Vihar and any problem regarding encroachment of land or outcry from
any section of the society shall be instantly and responsibly addressed. On this the SPM of

BGCC expressed affirmation and joint visit was concluded

= ol

SPM(BGCC) 1 J-EQUEED)
. (MC, Udhampur)

Issued by- Er.
For ALPS-PM

ALPS Engineers - PMR Associates
Water, Waste Water, Solid Waste and Urban Infrastructure
Corporate Office: 701, 7" Flaor. Jaina Towers, RDC, Raj Nagar. Ghaziabad -201001
Branch Offices: Srinagar Jammu Itanagar Udhamplr
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No: Devika/Udhampur/52 52

ALPS - PMR Dated:28/12/2020

Copy to:

1. Chief Engineer — UEED, Jammu & Kashmir— for kind information

2. Superintendent Engineer — Sewerage Circle UEED, Jammu- for kind information

3. Executive Engineer — Sewerage & Drainage Division (west) UEED, Jammu- for
kind information with the request for onward submission to Deputy Commissioner
Udhampur and other concerned agencies

4. AEE Sewerage Sub Division - Il, Jammu- for information and necessary action
please.

5. M/s Brij Gopal Construction Company Pvt. Ltd. — for necessary action urgently

ALPS Engineers - PMR Associates
Water, Waste Water, Solid Waste and Urban Infrastructure
Corporate Office: 701, 7" Floor, Jaina Towers, RDC, Raj Nagar, Ghaziabad -201001
Branch Offices: Srinagar Jammu Itanagar Udhampur
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' ir
Government of Jam:nu and Kashm
JEK maﬂuﬁ CONTROL COMMITTEE i

I I h:"m" “:#' MWMIMMIM# nmﬁgr{f;l”]t?;m u-180006
. B : 1port L ngm;c my Tele/Fax: 091-2476926

NGT MATTER
OA No, 606/2018

Dated: 26/10/2021
' '.u'n & Demolition waste management Rules, 2016 and CPCB

& t Rules

| ¢ subject matter regarding implementation of C&D waste managemen :

Eﬁlﬁlﬁ,i i- othing ¢ ﬁhﬁh‘d from your side till date. Your kind attention is further drawn
towards few | uties _-¢f Urban Local Bodies as per Rule 6 (1, 4. 5, 10 & 11) under Construction

nt Rules stated as below:

1. Issue detailed directions with regard to proper management of C&D waste within its
i"@ accordance with the provisions of thes:: ritles and shalI seek detailed plan or undertaking as
le from bulk generators of C&D Waste! ™ = .
2. Shall make arrangements and place appropriate mntamers for cnlle-chuu of waste and shall
emave gmhr intervals or when they are filled, either through own resources or by appointing private

ihe o - waste trmsPcrnad to appropriate sites for processing and disposal either
urces or by appointing private operators;

Create ,tm[mhle symn of information, education and communication for C&D waste
mmbmﬁnn with expert institutions and civil societies and also disseminate through their own
website;

5. Make provision for giving incentives for use of material made out of copstruction and
demolition waste in the construction activity including in non-structural concrete, paving blocks, lower
Mafmd pavements, colony and rural roads.

= Pertinent to muntmn here that Recycling of C& D waste is nnp-nrtml as it ha‘lps to reduce the
pendence on wiatural resources and eliminates ‘adverse environmental impacts of mining. Moreover,

I_g of C&D waste has additlondl advantage of controlling the quantum of C&D waste destined for
sposal Mﬁsh&sﬂu reducing transportation costs,

o, ya m Bgﬁ.ll'l I'Bﬂll.lﬁtﬂd 1o lﬂﬂk into the matter am ensure cﬂmphmce ﬁf the Hon® hle

NGT directions "tﬁ&iiﬁtter of O.A. 606/2018 with respect to compliance und
i o e pliance under Rules for C&D waste,

Yours sincerely,

(s 175 37 (0 Vo

‘\Q'ﬁhmﬂml Director
JE&K PCC, Jammu

i J&K Pollution Control Committee, Jammu. L ;
Jamm for information and necessary action.
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Annexure 10 21 0
61

/MLML@QMLMMM

2270985
Email [d: - ifcjmuirrigation dwud'llgmgu:@g mail.com Fhﬂﬂf No: - 01949

Dr. Narender Sharma,

Additional Director,
Central Pollution Control Board (CPCB),

Regional Directorate, Chandigarh.
No: - IDU/- %3 Dated: - _| b"'b'jr' 1ol

Subject: - In the matter of O.A. No. 176 of 2023: Rohit Padha Vs, UT of Jammu &
Kashmir, Hon'ble National Green Tribunal vide order dated 28/4/2023.

Regarding point No: - 9, the reply is submitted as under:
The job of dumping of Municipal Solid waste (MSW) pertains to Municipal Council
Udhampur. As far as dumping of C&D (Construction & Demolition) Waste is
concerned, it is submitted that no construction activity is being carried out by the
Irrigation & FC Department at the banks of river Devika.

Hence for information please.

Yuuu:‘E::fu]]r

(Er. Harpdl Singh Modi)
Executive Engineer
Jal Shakti Irrigation Division
Udhampur
(Nominee of Irrigation Deptt.
Jammu and Kashmir)
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ANNEXURE-B 211

Item No. 07 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 176/2023

Rohit Padha Applicant
Versus

Union Territory of Jammu & Kashmir Respondent

Date of hearing: 17.10.2023

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Mr. Atif Suhrawardy, Adv. for CPCB

ORDER

1. This original application has been registered on the basis of a letter
petition complaining about illegal encroachment and damage being
caused to the natural flow, flora and fauna of the river Devika in District

Udhampur, Jammu & Kashmir.

2. The Tribunal vide order dated 28.04.2023 had constituted a joint
committee which has submitted interim report dated 31.07.2023
containing the following key observations:-

“3.1. Factual Report by the Joint Committee:

The following are the key observations made by the Joint Committee
during the site visit:

a) At Devika Ghat, the Devika River was found to be heavily
contaminated with sludge and silt, leaving minimal space for natural
water purification processes (Photograph 1 of Annexure-4)

b) The Joint Committee observed that all the monitored
nallahs/drains carried municipal solid waste and plastic waste
along with the flowing water, resulting in the deposition of these
wastes into the river, clearly indicating the mismanagement of
Municipal Solid Waste (Photograph 2-4 of Annexure-4)

c) Downstream of Devika River from Devika Ghat, various
construction and solid waste materials were observed to be dumped
along the riverbanks. During the rainy season, these materials may
find their way into the river (Photograph 5-7 of Annexure-4).
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d) The Devika Project comprises of three STPs (4MLD STP, 1.6 MLS
STP and 8 MLD STP). The installation of 4 MLD STP and 1.6 MLD STP
has been completed, and these STPs are currently undergoing
commissioning trial runs in manual mode (Photograph 8 & 9 of
Annexure-4). However, the sludge handling system (Centrifuges for
sludge dewatering) and SCADA System & associated components for
operating the STP in auto mode are yet to be installed in these STP.

e) It was also observed that the flow meters at the STP outlets and
the Online Continuous Effluent Monitoring Systems (OCEMS) for real-
time monitoring of prescribed parameters are yet to be installed.

f) The installation of an 8 MLD STP is still in progress (Photograph 10
of Annexure-4) The automated mode of operation for the STPs,
utilizing a SCADA system, has yet to be implemented. It was
informed by the representative of the UEED that the installation of
STP will be completed by 15th July, 2023.

g) Devika River was surveyed at two locations, both upstream and
downstream of the Dwarika Project, spanning from Gangera Hills to
Nain Su. During the survey, no evidence of any pollution-related
activities was observed at Gangera Hills, which serves as the source
of the Devika River (Photograph 11 of Annexure-4). Similarly, no
polluting activity was noticed at Nain Su, which is located
downstream of the Devika Project (Photograph 12 of Annexure-4)

h) The representatives of project proponent informed that
approximately 60% of the Construction and Demolition (C&D) waste
produced during the execution of the Devika Project has been reused
within the project for refilling purposes and the remaining 40% of the
C&D waste is disposed of, by supplying to private land owners.
During the visit, it was observed that the C&D waste has been
disposed of at five locations by the contactor on the land of private
land owners (Photographs 13-17 of Annexure-4).

i) The representatives from the Municipal Corporation (MC),
Udhampur showcased two municipal solid waste (MSW) disposal
sites during the inspection. One of the sites, situated near the
National Disaster Relief Camp, is a legacy waste site where a
Material Recovery Facility (MRF) is available, and the existing waste
is being processed. According to the MC representative, out of the
total approximately 20,000 metric tons (MT) of legacy waste, around
15,000 MT has already been processed, while the remaining 5,000
MT is still in progress (Photograph 18 of Annexure-4)

j) Regarding the treatment of fresh MSW generated in the city, it was
disclosed that another site has been allocated for the establishment
of an integrated MSW processing facility. However, upon visiting this
site, it was evident that the site is already being utilized without
taking any measures to prevent environmental damage. The
necessary permissions and clearances for site development and
MSW processing have yet to be obtained. The mixed MSW is being
dumped at this site without a retaining wall, and during the rainy
season, the leachate and MSW will flow downhill and into natural
drains, leading to contamination of the river (Photograph 19 & 20 of
Annexure-4). The MC representative mentioned that this site has
been in use for the past six months. Considering a daily MSW
generation of approximately 30 MT per month, it is estimated that
around 5,500 MT of MSW has already been dumped at this site. If
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this issue is not addressed promptly, this site will also become
another legacy waste site in the near future.”

3. The above observations of the joint Committee clearly reveal that
no steps have been taken till now to restrict the discharge of sewage and
municipal solid waste as well as plastic waste which is flowing through
nallas and drains leading to the river. There is gross inaction on the part
of the concerned authorities in preventing the pollution in river Devika, in
violation of Hon’ble Supreme Court in WP(C) No.375/2012 dated

22.02.2017: Paryavaran Surakshav. Union of India.

4. In view of the above report, at this stage, we deem it proper to
implead the following Respondents:-

(i) Chief Secretary, UT of J&K;

(ii)  Principal Secretary, Urban Development, UT of J&K.

(iiij Member Secretary, CPCB;

(iv) Member Secretary, J&K PCC

(v) Commissioner, Municipal Corporation, Udhampur;

(vi)  District Magistrate, District Udhampur; and

5. Let notice be issued to above Respondents by the Registry.

0. Learned Counsel appearing for the CPCB has submitted that the
final report will be filed within one week. Meanwhile, CPCB and State
PCC are directed to take appropriate remedial measures without any
delay in light of the observations which have been made in the interim
report and should further file comprehensive action plan and action

taken report.

7. List the matter on 12.01.2024.

Prakash Shrivastava, CP
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Sudhir Agarwal, JM

Dr. A. SenthilVel, EM
October 17, 2023
Original Application No. 176/2023
JG
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OFFICE OF THE MUNICIPAL COUNCIL UDHAMPUR

The Additional Deputy Commissioner
Udhampur

NO: MCU/2023-24/US1S-1F Dated: gi| |1| 25273

SUB: ACTION TAKEN REPORT OF 0.A NO. 176 OF 2023
ROHIT PADHA Vs. UT OF J&K.

Sir,
With reference to the subject cited above, kindly find
enclosed herewith the action taken report pertaining to

Municipal Council Udhampur for favour of information and

necessary action at your end please.

Encls: You [thf:il'?
|

M\ 5
Chief Executive Office

C}y Municipal council
Udhampur

Copy to the:
1. Deputy Commissioner Udhampur for kind

information please.
2 Director Urban Local Bodies Jammu for kind

information please.
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

ek gk ok gk

(Email:- eoudham pur-jki@nic.in)

Details/Information required from various departments in the NGT maitter
of O.A. NOL 176 of 2023: Rohit Padha Vs, UT of Jammu & Kashmir

S.No Particulars Action Taken
5 Details of the MSW (Lepacy Waste) [ 16500 MT of legacy waste has been
processed by MC, Udhampur, during [ast | processed and disposed by Municipal
six months Council at an approximate cost of Rs
10585666.00 as per LOA
Action plan along with Time bine for | DULBJ2022/7584 Dated: -
processing the remaining around 3500 MT [ 31/12/2022 {Annexure A)
legacy waste lying al sile.
3500 MT Which is present on the site
was not processed due to overhead
high-tension wire which 15 a serious
safety concern However, the site has
developed greenery (Photographs at
Annexure B) and MC Udhampur has
proposed  proper  capping  with
plantation  which shall be done
preferably within a penod of six
months
f Status of  obiaining necessary | Consent to Operate has already been
clearances/permissions for the proposed | obtamed by MC Udhampur for IMSW
Integrated MSW processing site. where the | facility at SUI JHAKKAR (Copy
dumping of M5W has already beéen started | enclosed al Annexure C
by MC, Udhampur 7
) Action Plan along with time line for | As per the ohservations pointed out by

processing of the 3000 MT MSW dumped
at the proposed site for Integrated MSW
processing site

the Joint Committee a formal request
was made to Director Urban local
badies for relesse of  {unds  for
development of site for processing
centre af Maand which is around 40
KM from Udhampur Town

Diarector Urban Local Bodees Vide Na-
- DULBYP&SMNGTAM3-22 Dated: -
221172023 conveyed approval of
Activities under WGTs Action Plan
under which an amount of Rs 1.50
crores  has  been  allocated for
development of site for processing
centre (Copy Enclosed at Annexure
) and which shall be completed

preferably within a period of Six

Page 1 of 14
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

ek gk ok gk

[Email:- eoudham pur-jki@nic.in)

months after following the tendering
procedure and other formalities

8 Action Plan along with time line for
removing sludge and dredging of Devika
River al Devika Cihat

Municipal Council Udhampur
bme o ime conduel samtabion drives
al Devika Raver and mstalled oon
mesh at  vulnerable spots  from
preventing  public  from  throwing
garbage It Devika River
{(Photographs  at  Annexure E).
Profbubitory Notice also issued in thas
regard annexed at *F.” However due to
hmited resources and shortage of
manpower  specially  in field of
dredging, 0 15 not possble for
Municipal Council Udhampur to carry
out studge removal and dredging of
Devika River at Devika Ghat

However, a letter i1s also written
to Director Urban Local Bodies vide
No: - MCL2023-24/4458-59 Dated: -
JOVN12023 requesting providing  of
funds for removal and dredging of
Devika River at Devika Ghat or taking
up with the matter concemed
department either Irrigation & flood
Control or UEED at the Administrative
Level in this regard (copy enclosed)

Page 2 of 14
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

dokdR ko [E:ma:il:a eou dhgmpurujh@niﬂ_in'

“Annexure A"
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

RNESLEEERENEY (Email:- eoudham pur-jkinic.in)

“Annexure B”

Dumpsite’Landfill Remediation through Biomining of Legacy Waste at SUL Udhampur

Page 4 of 14
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

Tttt L [Email:- eoudhampur-jkiinic.in)

Greenery at Integrated MSW at SUT

Page 5 of 14
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

o ek e ok (Email:- eoudham pur-jlki@nic.in)

ANNEXURE C
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

HhARAEEER A (Email:- eoudham pur-jki@nic.in)

ANNEXURE D

Gowernment of Jammu & Kashmir,

Directorate of Urban Local Bodies, Jammu
(Rl Mo Comphes, Hes Chiel Argiitect Oifico, Esmmci )

R L ol et e L
[

N PR, e
A6 & dadRibe gl

Chisal ExacutivayExecuiive Offfcers,

Municipal Copncilsf Committpos,

Udhampury Bathwad fatic/ Pas aled Akhnoos Ramban,/
SuraniEntes/Kishtwar/Bar -Brahnmna Sunderbanid Sanba
Khour/ Thanamandi/Basholi Beas Doda) RajourifBhacerswah,

Pad - DULET PESMGET ] ey - S5 nnuue?a.'u.zqa,—.r
Suly;-MGT s Action Plan — approval of activitics thareof.

Sir,

Deputy  Director  [(Planning), Housing B Whban Deeveloprnent
Lremartment, Ciwi Sl risbariat Jaamemial wicla Beai by P HLHD-
PLANDCA PN 26/ 20X 3-01-(F202204) dated 22.11. 3023 {copy anclossd) has
comveyed Bhat NGTS Action Flan under Q8. Mo 6062018 pertaming o this
l‘I.;lll'r.;l.'ll.‘w'r-h-- hEs sen opproved By eeoorthy Chiel Sescretary lanvdd &

s e

Ini this context, iU is enjoined upon you o go throwgh the same and
recpeest  Che conoerncd Exgcutive Enginesr PWIKREEE) o e e
eSlimates as por tha anmosure-11 (sporosch road, Chaln link fendng of MRF
sites, oy, af MREF site, boundary wall, retaining wall, peotection wall atey of
thes work pertaining oo your ULE so that werks are put bo bender and
complete during the current financlal year, Action taken report should

reach this directorate within two days,

Yours falkhfslly

e i

Ercis:- 0% lws, Sy = S
Diraetor
an Local Bodies
Jarrar.

Copy to Ehes

1, Deputy Dimsctor (Planmma), Housng & Ui Rewslopment Degarcment
Ciwll Secrataris] Jenrma’Srinagar.

2. Frivate Spcratary B Principal Secretsny o Gowt, Housing B Urhan
Dercpiopment  Depastmant, Chdl Sectt. Jammad for infocmation of thie
Froncipal Secretany,
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

LRSS L e (Email:- eoudham pur-jlki@nic.in)

Cumeen Shamion e & 4 Ferend i bnd prosidad by reene
|mecartrent ® & roenis, H s perlaent b mention e,
llocaind s ks o Maared, wbich 5 33 VP4 ok vy fram LB
Irwil, vbach e hescited v Bill T vk hee ks o and
Emprmacitea by Colacion and Tressreradon vekice: Mamarr
mmmuumnmnm#

{ recpiree] ey b izt procotsing Conte,

{1 b plin e s aveiinbie i e -foan [

&, In eome) Arnezere-10
kitza Muricigal Commitiee Uit | ComilinitTotal | TetiFcatin
| 5 perie, ko renine thal, alomied oie & o Torialsh, whih
A rale] o hao il sieme wfh Palih In Detees, To e Te
copate ond apoackate by Cofection aad
| E:‘:"““':“""im"mh || 3| 100 |Pspeteios vk Mairu s e et b desskopad
= hmﬂhﬁgdwﬂmﬁeﬂrﬁlm [
N oo e i it 1 P Hman
i | |
1 oo Feschg of ol 100Kral acMCHan | 1 | LDV | LN {Eeegvedfor Sofaty Purpese aned ien ek sty amimas and |
| | ==l pulfe teristin |
1 gorday Poed o Processy Font el L |t 165 | Aopenth roed of 1EM resd 1 5 diwesion o v it el |
e o Colerson @ Trarspoeann Ve, Twil oo noresse
SN ST | (i of webile uad sk he e wa appenuiusble
| dkampor Munkipal Coancl =] |

|
4 Dewsipmel of Se fr Pracesinyg Cerire i i L5 L&

g MHHWJ:SJWHF 1 o s
whange | [Peeryinat For Sty Rurpine i o 15 Bvedd bdal fermertion
Kathuz Muskcigal Counsl

To risks the wis com patible i aproschabe iy Cofedhion st
1 1.0 Ll (Tramadristen wehice. Fenirars ste e wih szpaach aad 8
Fhmmmmﬂqm.

[

D Ik Teec) 1 MRF B Katfaa 1 L 740 Mdhnmhmmummmlm
| | ol vnichig sivet e 1o et g e,

g |Mewelopmast of S bor Proceang Cemtre
L

Lo

Funds Released for Development of Site
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

*hkRAEEEE¥IF  Email:- eoudhampur-jk@nic.in)
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

ERERAREEEF RN [Email:- eoudhampur-jkiinic.in)

£l GPS Map Camera

Lidhampur, ,
wWals s+, Leray, Udhampur, 182700

i
.". =
I'. =

Google . w ' 05/12/23 10:47 AM GMT +05:30
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

b b S (Email:- eoudham pur-jki@nic.in)

Samifation Drives af Devika Biver

Pzee 11 of 14
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

b b S (Email:- eoudham pur-jki@nic.in)

Installation of Iron Mesh at MH Chowk

Pzee 12 of 14
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

LRSS L e (Email:- eoudham pur-jlki@nic.in)
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

dokdR ko [E:ma:il:a eou dhﬂmpllf-jh@ﬂiﬂ-in'
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ANNEXURE-D

Inilorad ion

status ol obtaining CTO by

7 Hotels, 5 Car washing

stations, 3 hospitals and 3

Frangue halls andd
cormpliange of Lhe
condibions of CTO amd

Adithorisnion
these Lnit.

granied L

230

Reply from JEPCC Udhampur

Status of obtaining CTO by (i) 07 Hotels as
mentioned in the complaints:-

Out of seven hotels 03 hotels are running swath £ T8
of JKPCC and operational uieer norms g owell
JEPCC has issued Tinal and
[ therealier also recommuoended for closure proceeding
vide this office letter No-POC/UIR IO 023/2 39 dated -

nolices 1o 3 holels

04.12.2023 and closure orders shall be issued shortly
alter approval Trom competent  authority Moreoyer
closure order has been already issued by JK POC 10
one hotel namely Holel Singh Axis

(1) 3 Car Washing:-Legal notices have been fssued
o these Car washing units and unit halders have
replicd with pleading thin sewerage network s being
connected by UEED in the town and they have also
approached o the concemed deptito connect their
efMuent system with sewerage network ol nearby STP
which s still under progress. However action shall he
miliated i they fail o gl their @Mt
tonpected with sewernge network ol said 519
(i) 3 Mospitals-Oig ol these three | witals there (s
wne bedded hospital which has installed the STP of
required capacity and has alsa oblained

=0 LT

o I'I:.'L'L‘ﬂ._*-.ur:..
CTauthorizaion of IKPCC whereas (he secemng] o
5 non-bedded  Health  cure Beilitn  whe |

eanstrugled captive seplic jank soukage pit and also
h?n-in}__- authorization of 1KPCE AL present it is e
d|5c1_1arging sewape into devika river, Further the thrg
one 15 Army Commang Haospital which duesn’ | comes
under the jurisdiction ol JKPCC in 1erms H1-.r|t11:-.ll..-|-l
Waste Management Amendments ;
whereunder (he Armed Torees ||
are monitored by CPCR
["l..'ll'l..'l-.':

Rules 20013
witlth Care Facilities
ol ENrectn Geng
Medical MEOVICES{DGAFMS) |,
Hl_mll.h Care Establishimens (HOES) under
of the Ministry of Detence (Maly have
~Preseribed Authoein,
. h:a.ill Rules " P-.:-run-:mly. the sqi
| likely 1o be shifled al another
Morh and s Prov
v,

W Armed
Tospbocl yof plage
he Jurisdicrion
Been otitied s
il enforcemem o Ly
d A Husspital |

WCalion |, N wupyds
L1l1|:l. i ol [TRY |

"o over

-

et the ey ik

150
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vy 3 Hanguul Plallgz=J K PO Bus issued Toval motices
i all these 3 banguel balls amd therealler alsi
recominended Tor closure proceeding vide this alhce
T Tl o AT T T T G N i T
closure orders shall be bssued shortls aller approsal

| from competent authorily

S
JEMCC dhampar
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ANNEXURE-E 232

GovERNMENT OF Jammu & KasHmir(UT)
OFFICE OF THE TEHSILDAR, UDHAMPUR
Clele¥uns - 0F992-270801  e-rnll; = elinliedfiiugennt, com)

Worthy Deputy Commissioner,
Udhampur.

NE.'_"I_Irt“:fLAl\'T-.ﬂl-.\}ﬂ}ﬁ*w 125 R Dated. D F — ) - DOID .

Subject:- Datalls of encroachment on the banks of River Devika In Udhampur Town In the

NAT matter of O.A. No., 176 of 2023: Rohlt Padha /s UT of Jammu & Kashmir.

Respected Madam,

May Kindly find enclosed the list of encroachers on the banks of river Devika which
has been submitied by concerned Naib Tehsildar vide no. 876/1/NTU dated 05-12-2023. It Is further
submitted that Chief Exacutive Officer, Municipal Council, Udhampur vide no. TUDR/The/2023-
24/135-37 dated 06.12.2023 has been requested to verify whether or not building permission issued

to the encroachers and Inltlate proceedings to evict the encroachers (copy enclosed).

Yours Faithfully,

a1 r

g_.ljhimpur
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Annexure-A

Details of structures constructed on the Banks

of Devika River at Udhampur

[ fr Distance of bullding from
F | Bubiding/ Struct I?;::::::E:ﬂ:::? Length of hank of Devika River
| wre no, (B o link road building/Structure fin nm} Type of Building Structure
matked on the along Devika River
wriap) bridge near fin Tﬂtﬂ] T
Omara Morh On left bank g
=" § 150m 26.00 0.20 Res?dent.iar Haouse 21
2 175m 11.90 1.90 : Residential Houe :
3 200m 3714 1.10 - Res:dent!al House
) 735m 8.30 0.00 - Residential House 4
3 240m B.80 0.00 = Ftes!dem?al House 5
5 345m 7.60 4.00 HES!dE'I'I.[J.Ei House b
7 350m B.00 3 0.00 ﬂEsldéntral House 7
" A35m 1680 Q.00 - Residential House 8
a9 470m 24.25 0,00 - Residantial Howse 9
10 475m 12.70 0.00 - Residential House 10
11 4%0m 7.50 0.00 - Residential House 11
12 500m 7.2 0,00 - Residential House 12
! 13 450m 7.34 0.00 Residential House 13
14 475m 11.60 3.30 Residentizl House 14
15 S00m 23.50 === 0.00 Residential House 15
16 525m 14.50 2.20 Residential House 16
17 535m 9,80 2.20 Residential House 17
18 540m 14.20 2.40 Residential House 18
L S45m 14.00 2.80 - Residential House 19
£ 2o 21.50 0.00 - Residential House 20
& B20m 10.00 3.50 Residentia’ House 21
Lz om 48.20 1.60 - Residential House 22
3 A75m 7.00 ' 0.00 Residential House 23
i ;: ::Ermn 10.00 = 0.00 Residentlal House 24
: T Fr :Dig B .00 Hesi.de nt:tal House 25
[ 77 B05m 3'&'} .00 Reside ntfal House 26
| T 200 :IlES 0.00 Residential House 27
| 7 e = g 0.00 Residential House 28
10 1025m ”' = =i 0.00 Remdential House 25
i1 1050m = - 0.50 ﬂes!-ﬂem!al House 30
R, 107%m o 1.00 Residential House 31
£E] 1045m T 4.00 Residential House 32
34 1105m 1715 4.90 Residential House 33
35 1120m 5 ﬂ 5 3.40 Residential House 34
3 1625m o : 0.00 Residential House 35
a7 1630m a0 > 0.00 Residential House 36
L. 38 1640m 5-5 : : 0.00 Residential House 37
: 1.30 Residential House 38
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9 1800m 15.50 - 0.00 Residential House 39
7 a0 1825m 24,20 - 0.00 Residential House 40
a1l 2600m 9,20 3.50 Residential House 41
42 1150-1225m 78.20 Commercial Market at MH
0.00 Chowk
43 1395-1470m 76,30 Commercial Market app.
| 0.00 Sharika Temple
44 | 1050m 31.20 0.00 - J.P Timber
— 45 | 1025m 26,30 0.00 : A2 tiles
a6 \ 525m 16.00 Godown near Housing
- 0.00 Calony
a7 985m 15.00 0.00 - scared Era School
48 550-645m 91.30 - 0.00 Raiwayat Palace
45 375-425m 55.50 0.00 Thappa Palace
50 1275m 17.60 0.00 - Taxl Stand
51 1625-1735m 105.44 = 1.00 Unian Church
52 | 1200m 59.00 0.00 - Guru Ravidass ji temple
53 1900m 15.80 - 0.00 Shani Temple
\ 54 15925m 14.00 0.00 0.00 Devak Mata Temple
I, 55 2500m 16.00 F 3.30 Shiv Temple
| 56 2125m 34.00 0.00 shiv Temple
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Details of structures along either side of Holy River Devika at Udhampur

from Housing colony to link read bridge of length 3.32 kms under the project of
pollution abatement fareas of encroachment of Holy River Devika and River Tawi at Udhampur(J12K)

240

é:‘ﬁh'ru.-".l W i 'IPJ ?

Abstract of buildings
5.MNo Types of buildings Number of buildings

1 Residential 41 L
2 Commercial 5
3 Schools 1
4 Banguet halls 2
5 Temples b
6 Taxi Stand|{government) 1

Total 3
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Union Territory of Jammu & Kashmir

Office of the Municipal Council Udhampur.

Rk AR [Email:- eoudhampur-jkiznic.in)

miver i alae kpownoas
signilicance and it g

Fage 13 of 14
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Annexure G

Photographs taken by the Joint Team during Inspection

WAGJ 244 eray NS ’

Photograph 1: Devika ghat after removal of Municipal Solid waste and Plastic Waste
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2145

s, Lermy, Udhampur

Photograph 2: Devika ghat after removal of Municipal solid waste and Plastic waste
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¢

»

i ST TR
ST

® 1A, Leray, Udhampur

Photograph 3: Nallahs carrying Municipal solid waste and Plastic waste
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L 0%
ional Highway 1A, Leraghd

Photograph 4: No further dumping of C&D waste observed at downstream of Devika Ghat
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07.12.%
32.92529,
WAGJ+3CG, Leray, Udhampur

Photograph 5: Dredging/sludge removal yet to be done in Devika River at Devika Ghat
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146

8 MR t e
Aoy, R Arndar

Photograph 6: Dredging/sludge removal yet to be done in Devika River at Devika Ghat
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Photograph 7: 8 MLLD STP under commissioning

Photograph 8: Decanter centrifuge/Sludge presses installed but yet to be commissioned at
8 MLD STP
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QA HO V7

I
L 2H 1AYAR
Eakh Kot Licsharmpure

Photograph 10: 4 MLD STP under commissioning
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Photograph 12: Decanter centrifuge/Sludge presses installed but yet to be commissioned at
4 MLD STP
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Photograph 13: 1.6 MLD STP under commissioning

A, )20 ) O
af roncpiiorny

Photograph 14: Decanter centrifuge/Sludge presses installed but yet to be commissioned at
1.6 MLD STP
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&

FI05

Photograph 15: OCEMS not installed at 1.6 MLD STP.

- "s =%
ol el

Photograph 15: Legacy waste still lying at Site (SUL, Udhampur)
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Photograph 16-24: Municipal Solid Waste dumping at Maand, Udhampur without obtaining
clearances/permissions.
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Annexure-C

59
,}lg,.l_il:E G288 Farg wgwer Frgaor a@rd

FQ*?{// Lifestyle fox o CENTRAL POLLUTION CONTROL BOARD
Envirorment .. TTEL Y, W od Ay efrads WA, W e
WEMISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOWT. OF MO
Speed Post / E-mail
F No. A-14011/1/2024 - WQM - [_F_E.»-L"F‘f‘-g 10.01.2024
T

The Member Secretary

[ammu & Kashmir State Pollution Control Committee (| &KPCC)
Marivesh Bhawan, Forest Complex, Gladni,

Marwal, transport Nagar, Jammu, Jammu and

Kashmir 180004

Sub: Regarding Hon'ble NGT order dated 17.10.2023 in O.A. No. 1762023 titled
HRohit Padha ¥s. Union Territory of Jammu & Kashmir & Ors.

oir,
Enclosed please find herewith a copy of Joint inspection Report of CPCB & J&KPCC

in the matter of QA No. 176/ 2023 titled Rohit Padha Vs. Union Territory of Jammu
& Kashmir & Ors.

It is requested to ensure compliance of the action points identified {Annexure- 1) in
the report of the Joint Committee. You are also requested to turther direct the
concerned agencies 1.e Urban Environmental Engineering Department (UEED) and
Mumnicipal Council, Udhampur for ensuring compliance of the action points

pertaining to them as given in Annexure 1.

Your action taken report shall be submatted to CPCB within 15 days trom the date of

rL‘q‘uipI: of this letter,
This ma v plpa_n:p.- b treated as '"LRGENT,

Yours faithfully,

. i

(P KMishra )
Divisional Head
WOM -1 Div.

Encl: As ahove

'ﬂﬁ'&'ﬂ' waq'’ "Idi 3—]@? R, feesit-110032

Parivesh Bhawan, East Arjun Nagar, New Delhi - 110032
T/ Tel: 43102030, 22305792, =02/ Website : www.cpbe.nic.in

179



260 Anneaine - I

Table: Agency-wise action points identified in Joint Inspection report of CPCB & JEKPCC in
the matter of OA No. 176 of 2023; Rohit FPadha Vs, UT of Jammu & Kashmir

_S.Hu. | tnnurnm:i agency Action Points identified during loint Inspection of CPCB
| and J&KPCC
1 jl Urban Environmental | The solid waste and the plastic waste, which was abserved to
: Engineering Department be dumped in Devika River at Devika Ghat has been removed
(LIEED) iPhotograph 1 & 2 of Annexure-G ). Howewver, nallahs meeting
the Devika River were observed to be stll carrying municipal
solid waste and plastic waste (Photograph 3 of Annexure-G)

| Y ST TR P PYTRT T T L S T 1

The removal of sludze and dredging of Devika River at Devika |
Ghat i5 vet 1o done by MC, Udhampur (Photograph 5 & & of
Annexure-G). Further, no Action Plan along with time-line far
remaving sfudee and dredging of Devika River at Devika Ghat
has been provided. As per details received through 1EK PFCC
Member, it is infermed by MC, Udhampur that "due 1o limited
resources and shortage of manpower specially in field of
dredging, it is not possible for Municipal Council Udhampur to
| carry out sludge removal and dredging of Devika River at

Devika Ghat, However, a letter is also written to Director Urban
| Local Bodies vide No: - MCOUS2023-24/4458-59 Dated: -
30/11/2023 requesting providing of funds for removal and
dredging of Devika River at Devika Ghat or taking up with the
matter concerned department elther Irmgation & flood Control
ar UEFD at the Administrative Level in this regard®,

Status of Devika Project i.e. 3 5TPs:

STP 1: B MLD [Photograph 7, B and 9 of Annexure-G):

1. The STPis under commissioning without obtaining CTO
| from J&K PCC.

2. Flow moeters nat installed.

3. OCEMS not installed.

4, Sludge press/Centrifuge not commissioned,

STP 2: 4 MLD {Photograph 10, 11 and 12 of Annexure-G):

1. The STPis under commissioning without ohtaining CTO
from J&K PCC. .
DCERS is nat installed. [
3. Sludge press/Centrifuge is not commissioned |
|

Pk
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STP 3: 1.6 MLD |Photograph 13, 14 and 15 of Annexure-G):

1. The 3TP s under commissioning without abtaining CTOD
fromn J8K PCC,

2. DCEMS is not installed.

3. Sludge press/Centrifuge is not commissioned

hiunicipal Council, l.ldi'la.mpul‘ )] As per list of encroachments provided by Departmant of
Revenue vide letter Ma, TUDR,/The/2023-24/138 dated
OFf12/2023 addressed to Deputy Comrmissioner,
Udhampur by Tehsildar Udhampur, there are 73 Mos,
encroachments on the banks of Devika River at
Udhampur {Annexure-E}. 1t was informed that “Chief
Executive Officer, ML, Udhampur vide Letter Mo,
TUDR/The/2023-24/135-37 dated 06/12/2023 has been
requested to verify whether or not building permission
issued to the encroachers and initate proceedings 1o
evict the encroachers”. Action plan on eviction of these
encroachments is yet to be prepared and implemented,

i Mo actian plan along with bime line has been IJFI:I‘\I'iEF'EJ._
for processing the remaining around 5500 MT lepacy
washe hing at site at 5U1, Udhampur (Photograph 16 of
Annexure-Gj. It was informed by MC, Udhampur that
5500 MT which is present at site could not be
processed due to overhead high-tension wire which is a
serious safety concern. However, the site has developed
pgreenery and MC, Udhampur has proposed proper
capping with plantation, which shall be done preferably
within a period of six monthis®,

i) Mo Clearance/Permission for the site at Village Maand,
where the dumping has already been started, has been
pbtained Gl date, The total MSW durmped at this site as
on date is sround 10000 MT, which has now become
another legacy waste site in Udhampur.

: ivi Mo action plan has been pravided, for p-rm:essl'rg of this
10000 MT MW, which is being further accumulated day
by day., The mixed MSW is being dumped at this site
without any  taking any measures to prevent
environmental damage including retaining  wall
retaintng wall, and during tha rainy season, the leachate
and M5V will low downhill and into natural drains,
leading to contamination of the river, as also observed
by the Joint Committee during wisit on July &-7, 2023
{Photograph 16-24 of Annexure-G). The cendition of
the site has deteriorated further, as observed by the
loint Team of CPCB and JAKPCC during visit on
December &, X023,
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W) Na action plan has been provided, for processing of this |
10000 MT MSW, which is being further accumulated day
by day. The mixed M5W is being dumped at this site
without any  taking any measures to prevent
environmental damage including  retaining  wall
retaiming wall, and during the rainy season, the leachate
and MW will flow downhill and into natural drains,
leading to contamination of the river, as also observed
by the Joint Committee during visit on July 6-7, 2023
{Photograph 16-24 of Annexure-G). The condition of
the site has deteriorated further, as observed by the .
Jaint Team of CPCB and J&KPCC during wisit on
Cecamber 6, 2023,

Jammu & Kashmir Pollution — i 18K PCC has confirmed u_n- 12,."12,.!'202"3." tI'I.aI:-ML',_
Control Committee (JEKPCC) Ldhampur is stll operating the dumping site at Village
| Maand, without Obtaining consent from &K PCC
However, no details have been provided with regard to
action taken by J&PCC for operating without necessary
permissions/Consents. The details of the action taken
by JRE PCC after expiry of 7 days' tme piven to MC,
Udhampur wvide MNo. IKPCC/RDI/MSW/22/2181-85
dated 29/09/2022 and Environmental Cormpensation
recovered from MC. Udhampur, as required by the Joint
Committee, have also not been provided.

ii) Status of abtaining CTD by 07 Hotels, 05 Car washing
stations, 03 hospitals  and 03 banguet halls and
compliance of the conditions of CTO and Authorization
granted to these Units:

&5 per information provided by J&K PCC on 12/12/2023:

a) Dut of seven hotels, 03 hotels are running with CTO of
JEEPCC and are operational under norms, as well, 1&K |
has issued final notices to 03 hotels and thereafrer also
recommended for closure proceedings wide Office
Letter No. -POCSUdh/DOS2023/239 dated 04/1273073
and closure grders shall be issued shorthy after approval
froen the Competent Authority, Moreover, closure order
has alredy been issued by 18K PCC to one Hotel namely
Hotel Singh Axis,

b] Legal notices have been issued to car washing wnits and
unit holders have replied pleading that sewerage
network is being connected by UEED in the town and
they have also approached o the concerned Deptt, To
connact their effluent system with sewerage network of
nearby 5TP, which is still under progress. However,
action shall be initiated if they fail to get their effluent
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d|

systemn connected with the sewerage network of said
5TR

Out ot three hospitals, there is 01 one bedded heospital,
which has installed 5TP of required capacity and has also
ohtained necessary CTOfauthorization of JREPCC,
whereas second one is non-bedded health care facility,
whao has constructed captive septic tank/soakage pit
and also having authorization of JEKPCC, At present, it
is not discharging sewage into Devika river. Further, the
third ore 5 Army Command Hospital which doesn't
come under the |urisdiction of JEKPCC in terms of
Biomedical Waste Management Amendments Rules
2003, whereunder, the Armed Forces Health Care
Facilities are monitered by CPCB and Director General
Armed Forces medical Services (DGAFMS] in respect of
the Health Care Establishments (HCEs) under the
jurisdiction of the Ministry of Defence (Maol¥) have been
notified as the “Prescribed Authority” for owverall
enforcement of the said Rules” Pertinently, the said
Army Hospital is likely to be shifted at another locatian
ie. near supply modh and most probably, it will not
affect the Devika River.

J&K PCC has issued notices to all these 03 banguet halis
and thereafter also recommended the closure
proceedings  vide  this  office  letter  No,
PCC/Udh/DO/ 20237239 dated 04/12/2023 and closure
orders shall be issusd shortly after -approval from
competent authority,
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264 Annexure-D

Item No. 04 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 176/2023

Rohit Padha Applicant
Versus

Union Territory of Jammu & Kashmir Respondent
Date of hearing: 28.04.2023

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Application is registered based on a complaint received by post/e-mail

ORDER

1. This original application under Section 14 and 15 of National Green
Tribunal Act, 2010 (hereinafter referred to as NGT Act, 2010°) has been
registered on a letter petition dated 02.10.2022 sent by Rohit Padha, 87/7,

Dhar-Road, Shaktinagar, Garrian Talab, Udhampur.

2. The issue raised is that there is a river Devika in District Udampur,
UT of Jammu & Kashmir. On the bank of said river there is a huge illegal
encroachment causing damage to the natural flow, flora and fauna of the
river. Further, National River Conservation Programme is also executing a
project i.e. Devika Project and the muck is also being dumped at the said
river. Applicant tried to contact various authorities from time to time for
protection of river but no effective action has been taken by the authorities

concerned.

3. In our view, a substantial question relating to environment arising

due to implementation of Scheduled enactment under NGT Act, 2010 has
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arisen but before taking any further action in the matter, we find it
appropriate to obtain a factual action taken report, for the purpose
whereof, we constitute a joint Committee comprising CPCB, State PCB,
District Magistrate, Udampur, Irrigation Department of State of Jammu &
Kashmir and Ministry of Jal Shakti, Government of India who shall visit
the site, collect relevant information and submit a factual report within
three months by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/ OCR Support PDF and not in the form of Image PDF.

4. CPCB shall be the nodal agency for coordination and compliance of

this order.

5. List for further consideration on 01.08.2023.

6. A copy of this order be forwarded to CPCB, State PCB, District
Magistrate, Udampur, Irrigation Department of State of Jammu & Kashmir

and Ministry of Jal Shakti, Government of India by e-mail for compliance.

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

April 28, 2023
Original Application No. 176/2023
SN
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Item No. 07 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 176/2023

Rohit Padha Applicant
Versus

Union Territory of Jammu & Kashmir Respondent

Date of hearing: 17.10.2023

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Mr. Atif Suhrawardy, Adv. for CPCB

ORDER

1. This original application has been registered on the basis of a letter
petition complaining about illegal encroachment and damage being
caused to the natural flow, flora and fauna of the river Devika in District

Udhampur, Jammu & Kashmir.

2. The Tribunal vide order dated 28.04.2023 had constituted a joint
committee which has submitted interim report dated 31.07.2023
containing the following key observations:-

“3.1. Factual Report by the Joint Committee:

The following are the key observations made by the Joint Committee
during the site visit:

a) At Devika Ghat, the Devika River was found to be heavily
contaminated with sludge and silt, leaving minimal space for natural
water purification processes (Photograph 1 of Annexure-4)

b) The Joint Committee observed that all the monitored
nallahs/drains carried municipal solid waste and plastic waste
along with the flowing water, resulting in the deposition of these
wastes into the river, clearly indicating the mismanagement of
Municipal Solid Waste (Photograph 2-4 of Annexure-4)

c) Downstream of Devika River from Devika Ghat, various
construction and solid waste materials were observed to be dumped
along the riverbanks. During the rainy season, these materials may
find their way into the river (Photograph 5-7 of Annexure-4).
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d) The Devika Project comprises of three STPs (4MLD STP, 1.6 MLS
STP and 8 MLD STP). The installation of 4 MLD STP and 1.6 MLD STP
has been completed, and these STPs are currently undergoing
commissioning trial runs in manual mode (Photograph 8 & 9 of
Annexure-4). However, the sludge handling system (Centrifuges for
sludge dewatering) and SCADA System & associated components for
operating the STP in auto mode are yet to be installed in these STP.

e) It was also observed that the flow meters at the STP outlets and
the Online Continuous Effluent Monitoring Systems (OCEMS) for real-
time monitoring of prescribed parameters are yet to be installed.

f) The installation of an 8 MLD STP is still in progress (Photograph 10
of Annexure-4) The automated mode of operation for the STPs,
utilizing a SCADA system, has yet to be implemented. It was
informed by the representative of the UEED that the installation of
STP will be completed by 15th July, 2023.

g) Devika River was surveyed at two locations, both upstream and
downstream of the Dwarika Project, spanning from Gangera Hills to
Nain Su. During the survey, no evidence of any pollution-related
activities was observed at Gangera Hills, which serves as the source
of the Devika River (Photograph 11 of Annexure-4). Similarly, no
polluting activity was noticed at Nain Su, which is located
downstream of the Devika Project (Photograph 12 of Annexure-4)

h) The representatives of project proponent informed that
approximately 60% of the Construction and Demolition (C&D) waste
produced during the execution of the Devika Project has been reused
within the project for refilling purposes and the remaining 40% of the
C&D waste is disposed of, by supplying to private land owners.
During the visit, it was observed that the C&D waste has been
disposed of at five locations by the contactor on the land of private
land owners (Photographs 13-17 of Annexure-4).

i) The representatives from the Municipal Corporation (MC),
Udhampur showcased two municipal solid waste (MSW) disposal
sites during the inspection. One of the sites, situated near the
National Disaster Relief Camp, is a legacy waste site where a
Material Recovery Facility (MRF) is available, and the existing waste
is being processed. According to the MC representative, out of the
total approximately 20,000 metric tons (MT) of legacy waste, around
15,000 MT has already been processed, while the remaining 5,000
MT is still in progress (Photograph 18 of Annexure-4)

j) Regarding the treatment of fresh MSW generated in the city, it was
disclosed that another site has been allocated for the establishment
of an integrated MSW processing facility. However, upon visiting this
site, it was evident that the site is already being utilized without
taking any measures to prevent environmental damage. The
necessary permissions and clearances for site development and
MSW processing have yet to be obtained. The mixed MSW is being
dumped at this site without a retaining wall, and during the rainy
season, the leachate and MSW will flow downhill and into natural
drains, leading to contamination of the river (Photograph 19 & 20 of
Annexure-4). The MC representative mentioned that this site has
been in use for the past six months. Considering a daily MSW
generation of approximately 30 MT per month, it is estimated that
around 5,500 MT of MSW has already been dumped at this site. If
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this issue is not addressed promptly, this site will also become
another legacy waste site in the near future.”

3. The above observations of the joint Committee clearly reveal that
no steps have been taken till now to restrict the discharge of sewage and
municipal solid waste as well as plastic waste which is flowing through
nallas and drains leading to the river. There is gross inaction on the part
of the concerned authorities in preventing the pollution in river Devika, in
violation of Hon’ble Supreme Court in WP(C) No.375/2012 dated

22.02.2017: Paryavaran Surakshav. Union of India.

4. In view of the above report, at this stage, we deem it proper to
implead the following Respondents:-

(i) Chief Secretary, UT of J&K;

(ii)  Principal Secretary, Urban Development, UT of J&K.

(iiij Member Secretary, CPCB;

(iv) Member Secretary, J&K PCC

(v) Commissioner, Municipal Corporation, Udhampur;

(vi)  District Magistrate, District Udhampur; and

5. Let notice be issued to above Respondents by the Registry.

0. Learned Counsel appearing for the CPCB has submitted that the
final report will be filed within one week. Meanwhile, CPCB and State
PCC are directed to take appropriate remedial measures without any
delay in light of the observations which have been made in the interim
report and should further file comprehensive action plan and action

taken report.

7. List the matter on 12.01.2024.

Prakash Shrivastava, CP
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Sudhir Agarwal, JM

Dr. A. SenthilVel, EM
October 17, 2023
Original Application No. 176/2023
JG
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